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REPORT OF IOINT COMMITEE ON M/s. KARNATAKA wASTE MANAGEMENT
PROIECT (A Division of Ramky Enviro Engineers Ltd.), DABASpET, BENGALURU,
KARNATAKA SUBMITTED BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHL AS PER NGT ORDERS DATED
22.04.2079

1.0 PREAMBLE

In the writ Petition Nos. 51509/2016 and 52176 - 52179/201,6,filed by shri. T.M.
Umashankar & The Union of India & ors., the Hon'ble National Green Tribunal
(NGT) issued an Order on 22.04.2019 with a direction that " the issue utilt require a

factual analysis report by a foint Committee comprtsing the representatiaes of
Ministry of Enttironment, Forest A Chmate Change (MoEF A CC), Central
Pollution Control Board (CPCB) and Karnataka State pollution Control Board
(KSPCB). The nodal agency for the purpose utitl be the KSqCB. The report may be

furnished within two months", The case is listed for consideration on August 0g,

2019.

In compliance of above mentioned order, the KSPCB has requested the MoEF &
CC and CPCB to nominate an Officer / ftientist for constitutirg Joint Committee
to complete the task as Per the Hon'ble NGT order. Based on the nomination
received, the KSPCB has constituted a Committee and issued Office Memorandum
for the same vide order No. PCB/I /IVIC /2782/I{v{tvI/201g/gg4 date d. May 0g,
2019 (Annexure 1). As Per the O.M, the committee comprises the following
members:

Dr. Murali Krishna. C, Scientist D, MoEF & CC, Souther n Zone,Bangalore

Mr. G. Thirumurthy, Additional Director, Regional Directorate, CpCB,
Bangalore

Dr. P. Niranjana, Environmental Officer, KSPCB, Regional Office - peenya,

Bangalore

't.

2.

3.
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2.0 PRELIMINARY MEETING & INSPECTION OF IOINT COMMITTEE

Upon the formation of Expert Committee, preliminary meeting of committee

members was convened on May 74, 2019 at I(SPCB, Regional Office - Peenya,

Bangalore to know the status of operation of the Transport Storage Disposal

Facility (TSDF), Regular Environmental Monitoring carried out by KSPCB, Status

of Consent for Operation vatidity, Hazxdous Waste (H.VV) Authorisation

Validity, Non-compliances noticed by KSPCB and Directions issue d, if any etc.

The committee took a decision that the environmental compliances (Ambient Air

Quality Management, Fugitive Dust Emission, Green cover, Storm Water

Management, Leachate Management, Stabilization Process, Direct land filling of

waste etc.) will be verified based on the monitoring data of KSPCB and CPCB.

Accordi ngly, the concern Regional Officer of Nelamangala is requested to provide

all monitoring data to the ]oint Committee.

The following officer from KSPCB accompanied the Joint Committee during the

field visit to TSDF & Incinerator. The names of the officials are:

Mr. K.M. Ramesh, EO, KSPCB, RO - Nelamangala

Mr. G.M. Gurudeva Prakash, DEo, KSPCB, RO - Nelamangala

Mr. R. Bhaskar.R, AEO, KSPCB, RO - Nelamangala

Also, the unit rePresentatives present during inspection are:

1. Mr. Sanjeev Kumar, National Head (Hw division)

2. Mr. Amit Chaudhary, Sr. General Manager

3. Dr. Salman Khary Head (Lab & EHS)

4. Mr. Ranganath, Marketing Executive

1.

2.

3.
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The Joint Committee reviewed the status of operation of TSDF, Designing of
TSDF, Sampling of H. W, Procedure adopted for direct landfilling / landfilling
after stabilisatiory Operation of Escrow Account, Stabilisation process, Leachate

management, Ambient Air Quality Managemen! Fugitive Dust Emissiory Surface

run off management, Green cover etc.

3.0 M/S KARNATAKA WASTE MANAGEMENT PROIECT, BANGALORE

M/ s Karnataka Waste Management Project (KVVMP), (A Division of Ramky

Enviro Engineers Ltd.), is a Common TSDF project located at KIADB Industrial

Area, Dabaspet, NelmangalaTaluk, Bangalore Rurat Dist. - 562111, Karnataka. The

area of the facility is 93.18 acres in which about 26 acres is earmarked for Secured

Landfill (SLF) of 5 phases consists of 2'I., cells, planned for 20 Years. Average span

to each phase is 5 years. It cofiunenced operation during June 2008 and completed

about eleven years of operation, but till the first phase is not completed which is

nearing completion. The facility starts preparing (earth work) for second phase.

Presently, the TSDF is serving to 679 member industries for disposal of their

Hazardous Waste for landfilling.

The Consent for Establishment (CFE) was issued to the unit under Water

(Prevention & Control of Pollution) Act, 1974 WATER ACT) and Air (prevention

& Control of Pollution) Act 1981 (AIR ACT) for setting up of TSDF vide Order No.

KSPCB/HWMC/2N7-08/425A dated July 06, 2OO7 with a condition that the

facility shall have to make an application to I(SITCB in the prescribed form at least

45 days before the expected date of commissioning of the facility.

First Consent for Operation (CFO) was issued under Water Act and Air Act by

the IGPCB videcombined consent order No. H - 362 dated June 19, 2008 with
validity up to June 30, 2009 and keep renewed ,p to June 30, 20'1,6 (Annexure 2).
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Subsequently, the Consent sought by the facility for the further period from I,rly

O't ,20'1.6 was refused by the KSPCB vide letter No. PCB/WMC/1933/HWM /2017-

18/H-1,435 dated 06.02.2018 (Annexure 3). On refusal of consent by I€PCB, the

M/s KWMP have filed an appeal before the Karnataka State Appellate Authority

against the Consent refusal order and the Hon ble Appellate Authority stayed the

refusal order and ordered to maintain the status quo. Copy of the order is enclosed

as Annexure 4.

Authorisation for Handling of Hazardous Wastes: Authorisation for managing of

Hazardous Wastes was issued under the Hazardous Waste (Management and

Handling) Amendment Rules 2003 vide order No. IGPCB/HWM /H-361, dated

June 19,2OO8 with validity up to June 2009 and subsequently keeps renewed up to

June 30,20L8. The unit is authoizedfor the land disposal of.hazardous waste after

treatment for a quantity of 40,000 MI/Annum.

4.0 LOCATION OF TSDF ANDITS SURROUNDINGS

M/s KWMP is established in 93.18 acres within the KIADB Industrial Area,

Dabaspet, Bangalore Rural Dist. This land is acquired by the KIADB and handed

over to the operator of the TSDF i.e. M/s Ramky Enviro Engineers Ltd.

consortium.

The TSDF site located about L Km away from the National Highway (NHa) i.".

Bangalore-Pune Highway and NH 207 (Doddaballapura road) is passing adjacent

to the boundary of the TSDF premises. The TSDF is surrounded by industrial plots

and industries on three sides and private open lands and Thimmanayakanahalli

village on Northern side. As per 20L1, census, the total population of villages falls

under Sompura Village Panch ayat limits and up to 10 km of radius are around

15000 and the total population of Nelamangala Town municipal council was

37232.

v
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There are different kinds of industries established and operating around the TSDF

site viz.., Bulk drug and Pharmaceutical, Iron & Steel Foundries, Electroplating,

e - waste dismantling & recycling, Biomedical Waste treatment & disposal facility
(incinerator), Tyre pyrolysis, Aluminium, Wind power blades production unit etc.

The industrial area is provided with normal open storm water drains, which by

natural course may reach downstreiln lakes in case of heavy rain. The nearby

water bodies are as follow:

a) Pemmanahalli Tank - 800 meters on upstrearn (Eastern direction)

b) Dabaspet lake- 750 meters on upstream (Western direction)

c) Nidavanda I-ake - 1 km (North Eastern direction)

d) Lakkur Lake - 780 meters (North Western direction)

5.0 STATUS OF OPERATION OF TSDF

A Common Hazardous Waste Treatment, Storage and Disposal Facility (TSDF) is

operating in a 93.18 acres at Dabaspet about 45 km from Bengaluru, operated by

Ramky Enviro Engineers Ltd. This TSDF is meant for land fitlable hazardous

waste only. This facility started receiving wastes from J,rly 2008 onwards from

member industries, which is directly landfilled / after stabilization in a Secured

Land Fill (Cell 1) of 25.86 acres.

The total numbers of member industries is 679 as on June 2019. The design

capacity of TSDF is 40,000 MT per Annum for 20 years, but the facility is not

receiving expected quantity. The total quantities of hazardous wastes received

since inception to till |une 2019 with breakup i.e. direct landfilling & landfilling

after stabilisation are:



* Direct landfilling : 55,281.034 MT

* Landfill after treatment :2,10,846.898 MT

Total z 2,66,127.932 MT

The aboae data reoeals that the facility has receiaed land fillable hazardous

wastes only 600/o of its desrgn capacity in these 17 years.

6.0 COMPLIANCE TO ENVIRONMENTAL NORMS AND GUIDELINES

The compliances to the Crtterta fo, Hazardous Waste Landfills and

Enair onmental notmsare discussed below:

6.7 COMPLIANCE OF LOCATION CRITERIA FOR H.I,V. LANDFILL

The TSDF facility is falling under the classification of "Large Size Landfill" which

is having area more than 20 hectare area. The Joint committee made observations

w.r.t. the compliance of Location Criteria as specified in the "Criteria for

Hazardous Waste Landfills" published by CPCB vide Series

HAZWAMS/17 / 2000-01. The compliance status as follow:

COMPLIANCE OF TOCATION CRITERIA

6

S. No. Location Criteria Observations
1. Lake & Pond: No landfill shall

normally be constructed within 200

m of any lake or pond.

There is no Lake/ Pond existing
within 200 m distance.

2. shall
m

River: No landfill
constructed within 100

navigable river or stream.

be
of a

There is no river existing within
100 m.

3. Flood Plain: No landfill shall be
constructed within L00 years flood
plain.

There is no record of flood plain of
this landfill site in L00 years.
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Highway: No landfill shall be
constructed within 500 M of the
right of the way of any state or
national highway.

TSDF site located uUort f rc-
away from the National Highway
(NH48) i.e. Bangalore - pune
Highway, But, the NH64g is
passing adjacent to the boundary
of the TSDF premises, about 400 M
from the active landfill.

Habitation: Landfilt shall be at
least 500 M from a notified
habituated area and a Zone of 500
m around a landfill boundary
should be declared a no-
development buffer zone after
landfill location is finali zed.

SooM around i@
boundary is not declared as non -
deaelopment b;uffer zone after
landfill location finalization till
date. This landfill is deoeloped within
the KIADB Industial Area,
Dabaspet.

Public parks: No landfill shall be
constructed within 500 M of a
public park.

No public parks prffi

Critical Habitat Area: No landfill
shall be constructed within critical
habitat areas including reserved
forest areas. A critical habitat area
is defined as the area in which one
or more endangered species live.

Not constructed within critical
habitat area including reserve
forest area.

Wed lands: No landfill shall be
constructed within wetlands.

Not constructed *ithin /on

Air Port Zonez No Landfill shall be
constructed within a zone around
Airports as notified by the
regulatory authority or the aviation
authority.

Not coming under air fort Zor,e,
Nearest airport is at the distance
about 50 kms.

Water supply weII: No landfill
shall be constructed within 500 M
of any water supply well.

There is not water rrppt@
available within 500 m.

Coastal Regulation Zonez No
landfill shall be sited in a coastal

Location is not coming ,r,aE
coastal Regulation zone.

4.

5.

6.

7.

8.

9.

10.

11,.
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ut"level:NolGroundwatertableatlandfil1site
tandfill shall be located in areas I is beyond 2 M.
where the ground water table will
be less than 2 m below the base of
the landfill.

The TSDE site is comptying with the location criteria except non-deoelopment

buffer zone.The landfill facility is provided with access roads, equipment shelters,

weighing scale, office space, waste inspection / sampling facility, tempotary waste

storage area, surface water drainage facility, leachate collection tank, monitoring

wells, fencing and green belt along the peripheral boundary etc.

6.2 COMPLIANCE OF AMBIENT AIR QUALITY

The unit has established three Manual Ambient Air Quality Monitoring stations to

monitor the ambient air quality for PMro, PMz.s, fr2, and NOz by using Respirable

Dust Sampler (RDS) and PMz.s sampler at all manual locations. The ambient air

quality monitoring is carried out by NABL approved laboratory of their owrl at all

locations twice a week as per the CPCB protocol.

The joint committee reviewed the monitoring results of ambient air quality data of

three manual stations established at Near Weigh Bridge, Near Canteen and Near

Garage Building. The observations are:

. The major sources of air pollution are from the handling operation of

hazardous waste during stabilisation and landfilling operations, truck

movements etc.
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o The unit has established three Ambient Air euality Monitoring stations
within TSDF and monitoring the ambient air quality manually. The analysis
results (average) of 1st Quarter (April to ]une) of 201g - 2020as follow:

o The ambient air quality monitoring camied out
monitoring results are as follow:

by KSPCB and the

Ambient Air euality Monitoring Results

Date / Location SOz

ttg/m3
NOz

ttq/m3

PMro

Ltg/ms

PMzs
uslr,l.s

NH3
tslrnS

06-01,-2018 / kcurity Gate
51

06-01,-2018 / Near Vehicle
washing Area BDL 31 86 39
31-01.-2019 to 01,-02-2019 /
Near Security Gate 0.9 13.3 106 62 15.1
16 to 17-05-2019 / Near
Security Gate 11..6 76 48 18.3

Standard limit {24 hours) 80 80 1.00 50 400

The aboae ambient air quality monitoring results reoeals that ge2r NOz, andNl{3
is complying all the time with the Ambient Air euality standards ee Hrs
aaerage), whereas PMto and PMzs exceeded on feut occasion marginally.

Ambient Air euality Monitoring Results (Average)

Near Weigh Bridge

Standard limit (24 Hour{
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COMPLIANCE OF STABILISATION OF HAZARDOUS WASTE &
MANAGEMENT OF LEACHATE GENERATED

Central Pollution Control Board (CPCB), Delhi, vide order No. 8-2901,6 (SC) 1, (52-

II)/1g / HWMD/2286 - 92 dated June 13,2018 issued direction to the Common

TSDFs under Section 5 of the Environmental (Protection) Act, 1986 with respect to

installat ion/ upgradation of facility for management of leachate generated from

secured landfill and stabilization of hazardous waste with air pollution control

(APC) measures.

a) STABILISATION OF HAZARDOUS WASTE

Options:

i. Mechanized coaer system haaing afiangement of utaste conoeyot system,

mixing unit utith mechanized mixing affangement, suction duct / hood,

scrubber system and stack (orl

ii. Stabilization in pit by mixing with excaaator / backhoe loader hatting hooil
oaer the pit with adequate suction affangement to aruest dust / fumes

followeil by scrubber and stack.

The facility is following the Option (ii) for stabilization of Hazardous Waste for

secured landfilling. The Observations are:

The TSDF has provided/ constructed shed in an area of 25.5 M x 30.23 M for

hazardous waste stabil izatton. The stabilization area is provided with concrete

flooring and 5 number of stabilization pits of same size. The size of the each

stabilization pit is 4.8 mx 4.3m x 1.5m i.e. 30.96 M3. The total capacity of 5

stabilization pit is 154.8 Ms. Out of 5 pits, only two bins are used of hazardous

waste stabilization and the same is provided with three side HDPE cover and

suction arrangement to collect the dust generated during stabilization Process.
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The stabilization shed is used for storing of stabilization materials such as lime,
cement, fly ash etc. and stabilization both. Out of total area, 14.5m x 25.5 is used
for waste stabilization and the remaining area is used for stabilization materials
(chemicals) etc.

A partition wall with suction ducts are provided to collect dust generated and
with ID fan the collected dust is passed through scrubber followed with stack;

the stack height is extended the roof level. Also, observed that the water
scrubbing is provided to control the dust.

b) MANAGEMENT OF LEACHATE GENERATED

Options:

Solar _Eaaporation Pond: May be used / proaided suitable sized pond be installed
cgnlidenng saaporation loss Vs. kachnte generation. Furtlu, ,uri, pond shnll haae
double liner system with bachate pumping system; (or)

Multiplg Effect Eoaporator (MEE) and tlu resifuie of MEE to be disposed into
secured landfill-after proper encapsulation and the condensate ruater to be managed
frs per the conlitions stipulated in the consent to operate issued by tlrc concerned
SPCB under the Water Act; (or)

Adcquate treatment Facility for treating leachate so as to achieae concentration
of COD < 250 mg/L pior to-i* use in iprry Dryer of common hnzardous waste
incinerator for quenching of flue ga*s [ro* secondary chamber of the incinerator;
(or)

Effluent Treatment Plant haaing adoance oxidation technoloy or adopting otlrcr
suitable technology and manage as per the conditions stipulited in ilu consent
issuedby the concerned SPCB underWater Act.

The facility is following Option (i) presently and proposed to adopt Option (iii)
after commissioning of common hazardous waste incinerator for quenchin g of
flue gases from secondary chamber of the incinerator. The Observations are:

ii.

lll.

iu.



t2

A drainage liner of 300 run thickness of gravel layer and HDPE pipes are

provided in the secured landfill to collect Leachate. The leachates are collected

through perforated pipes, drains in to corunon header pipes and transfer

leachate generated by gravity to leachate collection pond cum solar evaPoration

ponds. The existing leachate collection tank is having dimension of 36m x 42m x

2 mwith a capacity of 3024 M3. Inspection chambers also provided for inspection

of interior of the pipe as well as back flushing in case of any clogging.

During inspectiory the entire leachate collection tank is found covered with

HDPE sheet to avoid entry of rain water & odour nuisance. Due to covering

there was accumulation of gas, bulging of HDPE sheet noticed;

The existing leachate collection tank is provided with single liner system with

leachate pumping system. The TSDF started constructing new double lined

leachate collection tank with dimension of 35.39m x 52.65m x 3.1 m having

capacity of 5776 rr:F .

In case of utilization of leachate in Spray Dryer of common hazardous waste

incinerator for quenching of flue gases from secondary chamber of the

incinerator the TSDF facility need to provide leachate treatment plant so as to

achieve concentration of COD < 250 mg/Lprior to its use.

Presently, leachate is managed re-circulating the same to landfill which is one of

the recommended alternatives as per the Criteria for Hazardous Waste Landfills

published by cPcB. (HWM series: HAZWAMS/17 /2000-01).
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6.4 COMPLIANCE OF MANAGEMENT OF SURFACE RUN OFF

The TSDF area is divided into dark zone (contaminated area like roads where the
trucks with waste moves, near treatment and storage building, near drying yard,,
etc',) and white zone where there is no contamination of waste like the green belt
area, gardery other oPen sPaces away from the movement of waste.

The first flush of rain water for water

zones through open drainage system

Quarantine Tanks, this collected water

for spraying to control dust pollution.

15- 20 minutes is collected from the dark

and stored in separate tanks called as

is being used for waste stabil izatton, and

6.5 COMPLIANCE OF GROUND WATER QUALITY

The KSPCB is monitoring the ground water in and around the TSDF facility
premises on quarterly basis at 4locations inside the premises and 11. locations
outside the TSDF to ascertain the water quality for any possible contamination due
to TSDF activities. The locations of ground water quality monitoring are as follow:

A. Inside the TSDF premises

Bore well located near the leachate pond

Bore well located near the landfill site

Bore well located near the Admin Building

Bore well ne€u the Security Gate

i.

ii.

iii.

iv.
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B. Outside the TSDF Premises

i.

ii.

iii.

iv.

v.

vi.

vii.

viii.

ix.

x.

xi.

Bore well located at M/s Vintex Controller System Pvt Ltd

Bore well located at M/s HHV Solar Technologies Pvt. Ltd

Bore well located at M/s Peenya Industrial Gases Pvt. Ltd.

Bore well located at M/s Leonid Chemicals Pvt Ltd

Bore well located at M/s Surya Hard Chrome

Bore well located at M/s LM wind power blades India Pvt Ltd

Bore well located at Thimmanayakanahalli Village

Bore well located at Nanjundappa Land, Thimmanyakanahalli village

Bore well located at Bettaiah Land, Pemmanahalli Village

Public Bore well at Pemmanahalli Village

Bore well located at M/s EMVEE Solar Systems Pvt Ltd

The committee reaieuted the monitoring results of all aboae mentioned ground

water locations, analysis results of ground utater quality are found utithin the

permissible limit of IS 70500: 2012 Drinking Water Standards, except marginal

exceedance of lron concentration on a fr* samplings locations. Also, found that

the heaoy metal concentrations in the ground utater samples toere found Below

Detection Limit (BDL). It is concluded that there is no significant impact on

ground water.

6.6 COMPLIANCE OF ESCROW ACCOUNT

After post closure of TSDF, which are required to be monitored at least for a

period of 30 years from the closure of the facility so as to ensure that no adverse

impact on the environment as well as health of the public living in the vicinity of

the facility. For undertaking such activities, adequate funds would be required

which need to be deposited in a cofiunon account called "Escrow Account".
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In view of this, MoEF& CC issued Office Memorandum vide No. 23-1/2008-

HSMD dated April 16, 2009, requesting all the SPCB/PCC to create Escrow

Account recommending to depo sit 5% of the annual turnover of land fillable

waste towards the Escrow Account. This account would be a tripartite agreement

between Operator of the facility, Respective SPCB/PCC and the Public Sector

Bank acting as Escrow Agent. Afore said provisions of Escrow Account shall be

implemented w.e.f. colrunencement of the operation of corunon secured landfill

site or April '1,6,2009, the duy of the O.M. was issued by MoEF& CC, whichever is

later.

The date of Commencement of TSDF operation was ]une 2008, accordingly the

details of Escrow Amount statement as follow:

ESCROW AMOUNT STATEMENT

Period User Charges (Q Escrow
Amount (QDL LAT Total

2008-2009 68,7'1,,702 'I.,,05,9'1,,673 1,,74,63,375 8,73,1,69

2009-2010 'I.,,39,56,000 2,82,02,000 4,2'1,59,000 21,,07,900

2010-2011 'I.,,10,07,172 5,36,96,015 6,47,03,197 32,35,159

201't -2012 89,51,000 6,82,73,000 7,72,24,000 38,61,200

2012-2013 60,'I.,4,876 7,96,09,097 8,56,23,973 42,8'l,,1gg

2013-201,4 78,56,478 9,39,90,411 10,19,36,999 50,9'1,,8M

201,4-2015 57,19,203 7,M,42,996 8,0'l.,,62,199 40,08,110

2015-201,6 60,97,325 7,U,93,866 8,25,9'1.,191 41,,29,560

2016-2017 67,22,986 4,'1,6,76,729 4,83,99,715 24,19,986

2017-2018 38,12,348 3,57,96,740 3,95,99,099 19,79,954

2018- 2019 52,86,418 3,24,28,372 3,77,1,4,790 18,85,739

TotaI 8,22,95,509 59,51,80,gg7 67,74,76,406 3,38,73,920

Note: DL: Direct Landfill, LAT: Landfilling After Treatment



t6

Based on the aboae statement, the facility has to ileposit { 3,38,73,820/- (Rupees

three crores thirty eight takh seaenty three thousand eight hundred and tutenty

only), as an Escrout Amount-

In view of above, the High Court of Karnataka in the matter of W.P. No.

51509 / 2016 directed vide order dated 13.12.2017 to deposit <3,20,00 ,000/ - (Rupees

three crores twenty lakhs o.ly). Accordingly, the said amount was deposited by

the facility on 21,.12.2017 to the Registrar General, High Court of Karnataka. In

continuation, facility has deposited(1L,61,,01'1,/- (Rupees Eleven lakh sixty one

thousand and eleven only) in the account "Super Fund Dobaspef KIADB"

operated by KIADB. The total amount deposited ist3,31.,61,011(RuPees three

crores thirty one lakhs sixty one thousand and eleven only)against <3,38,73,820.

The remaining balance to be deposited is ( 7,L2, 909 (Rupees Seoen takhs Tweloe

Thousand Eight hundred and Nine only) as on Match 3L, 20:19.

As per the Detailed Project Report (DPR) of 2004, Contract Agreement executed

between KIADB as Contracting Agency (CA) and Ramky Consortium on

01,.12.2006, the Clause No. 16.2 of DPR explains the need of Super Fund. The need

of Super Fund is:

i. For remediation of contaminated site due to failure of Landfitl and

During post Closure period of 30 years: However, the post closure period

of 30 years, requires finance for maintenance and monitoring activities. A

separate fund (Super Fund) set aside from the gate fee could be used

during the post closure as there is no other source of revenue at that time.

V
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The committee is of the opinion that the "Super Fund Dabaspet KIADB" is

operated by KIADB, not as per trtpartite agreement betuteen Operator of the

facility, respectiae SPCB / PCC and the Public Sector Bank acting as Escrout

Agent. In aieut of abooe, it is recommended to operate the account as per MoEES

CC, O.M. dated April 76, 2009 xo.r.t. Escrow Account to haae uniformity across

the country.

6.7 COMPLIANCE OF ETWIRONMETAL CLEARANCES

The compliance status to various notifications by the facility over the period is

discussed below:

Compliance to EIA Notifications & Circulars / H.W. Rules

S.

No.

EIA Notifications &Circulars /
Hazardous Waste Rules

Status of Compliance

L. EIA Notification 7994 dt. 27.07.7994, as €unended on 04.05.1994, 10.04.1997,

27 .1,.2000 and 13.12.2000

Schedule 1.:

List of Projects Requiring

Environmental Clearance from the

Central Government

Under Schedule I, there are 30

Projects listed requiring EC from

MoEF&CC. But, the list does not

include the TSDF.

2 The Hazardous Wastes (Management

and Handling) Rules, 7989.

The Rules does not spell about

TSDF.

3. The Hazardous Waste (Management and Handling) (Amendment) Rules,

2003.

The Hazardous Waste (Management & Handli"g) Rules, 1989, amended

2000, further amended 2003 require every State in India to build and operate

environmentally sound hazardous waste management facilities.



Substituted Rule 8 by Rule 7 of the Hazardous Waste (Management and

Handling) (Amendment) Rules, 2003 notified by Notification S.O.593 (E),

dated 20.5.2003. The Rule 8 is about Disposal Sites, the details are:

i. The occupier or operator of a

facility or any association of

occupiers shall be jointly and

severally responsible fo,
iilentifying sites fo, establishing

the facility for treatment, storage

and disposal of hazardous wastes.

The Govt. of Karnataka and

Karnataka State Pollution Control

Board (KSPCB) have taken

initiative to identifying TSDF site.

The Govt. of Karnataka made an

agreement with German Technical

Cooperation (GTZ) for evolving an

effective Hazardous Waste

Management (HAWA) strategY in

the State of Karnataka.

The State Government, operator of

a facility or any association of

occupiers shall jointly and

severally be responsible for, and

identify sites for common facility
for treatment, storage and disposal

of hazardous wastes in the State.

11. SiteSelection:

Initially two sites i.e. one in

Siddalaghatta taluk in Kolar district

and the other in DabasPet,

Bangalore Rural District were short

listed by the KSPCB for setting uP

TSDF. Finally, Dabaspet site was

found more suitable and identified

for setting up TSDF to cater the

need of the entire state. The KIADB

acquired land for TSDF site.

L8

v

v
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iii. The operator of a facility, o..,rpi",
or any association of occupiers

shall undertake an enoironmental

impact assessment (EIA) of the

selected site(s) and shall submit

the EIA report to the State

Pollution Control Board or

Committee.

The Dabaspet site was notified for
the TSDF purpose by the

Government of Karnataka on

21,.02.2003.

Preliminary investigations and

Environmental Impact Assessment

(EIA) was completed in January

20M under the GTZ-HAWA

Project.

The Technical Advisory Committee

of KSPCB in their 272"a meeting

held on 15.11.2003 recorunended

for establishment of TSDF at

Dabaspet and authorized I€pCB to

put up the project for public

hearing as per the prevalent EIA

notification 1994.

iv. The State Pollution Control Board

or Committee shall on being

satisfied with the EIA report, cause

a public notice for conducting a

public hearing as per the

procedure contained in the

Environment Impact Assessment

Public Hearing:

Informed that intensive public

awareness campaign about the

project was conducted in the

surroundings (5 km radius) of

Dabaspet site from ]une 2OOg to

]anuary 2004, to appraise the entire
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Notificatiory 1994 published vide

S.O. 60(E) dated tlire 27th januarY,

1994 as amended from time to

time.

stakeholders.

The Deputy Commissioner,

Bangalore Rural district has

conducted public hearing on

20.02.2004, as per the Provisions

contained in the EIA Notification of

1994.

v. The State Pollution Control Board

or Committee shall foraruril to the

State Goaernment or Union

territory Administration, as the

case may be, the project rePort

includingElA report and iletails of

public hearing along with its
recommendations within a Period

of 30 days from the last date of

public hearing.

The report of the public hearing

panel was received by KSPCB vide

letter No. CAL CR 369 / 2003 - 04

dated 18.03.2004.

Accordingly, the KSPCB vide letter

No. KSPCB / HWMC / AEO-1,/

EO / 2003 - 04 / 686 dated

31.03.2004 forwarded the Project

report including EIA rePort and

details of the public hearing along

with its reconunendation to the

State Government.

vi. The State Government shall

complete the assessment utithin a

period of thirty days from the date

of receipt of the documents

mentioned in sub-rule (5) and

The State Government accorded

approval vide a Government Order

No. FEE 293 ECO 2002 Bangalore

dated 2'1,.04.2004, within the

stipulated time.

\,

V
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convey the decision of its approval

of site(s) or otherwise within 30

days thereafter to the concerned

operator of the facility, occupier or

any association of occupiers.

ii. After approval of the site or sites,

the State Government shall acquire

the site(s) or inform the occupier or

any operator of facility, or any

association of occupiers to acquire

the site(s) fo, setting up the

facility for treatment, storage and

disposal of hazardous wastes. The

State Government shall

simultaneously notify such sites(s).

The State Government shall also

compile and publish periodically

an inventory of such hazardous

wastes disposal sites and facilities;

Government of Karnataka have

issued final notification for

acquisition of 93.18 Acres of land.

Accordi.,gly, KIADB have acquired

land by paying compensation to the

land losers as per procedure.

The aboae, it is concluded that the facility has followed au required procedures as

per Rule 8 of the Hazardous Waste (Management and Handling) (Amendment)

Rules, 2003 i.e. Identification I selection of suitable site, Notification of site for
TSDF Purpose, Enaironmental Impact Assessment Study, Technical Ailpisory
Committee of KSPCB reaieut for satisfaction of EIA report, Pubtic Autareness

Campaign, Public Heartng conducted by DC, KSPCB recommends to Gopt. of
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Karnataka utithin 30 days of Public Heartng, Approaal of State Goot., and Order

for acquire the sites for setting up facility.

7.0 CONSTITUTION OF SEIAA AND EC FOR INTEGRATED FACILITY

The MoEF & CC has notified Environment Impact Assessment (EIA) - 2006 on

1,4.09.2006 in supersession of the EIA 1994 Notification. As Per the EIA

Notificatiory the activities requiring Environmental Clearance have been broadly

categorised as Cate gory A and Category B. As a measure of decentralisation, State

Level Environment Impact Assessment Authority (SEIAA) and State Expert

Appraisal Committee (SEAC) have been promulgated to consider the proposals

pertaining to issue of Environmental Clearance for Category B activities listed in

the schedule of the Notification.

The MoEF & CC vide circular No.J -11013/41,/2006-IA II (I) dated 13.10.2006

w.r.t. EIA Notification 1,4.09.2006 - Interim Operational Guidelines till 13.09.2007

in respect of applications made under 1994, was issued stating that "The EIA

Appraisal Applications will be processed / evaluated by MoEF & CC as per the

procedures, till such time as concerned SEIAA /SEAC is notified. Upon such

notificatiory the papers will be promptly transferred to the SEIAA for further

consideration".

The SEIAA and SEAC for the State of Karnataka were constituted for the first time

by MoEF & CC vide Notification No. S.O . 945 (E) dated 11.06.2007 for a period of

three years. But, the SEI AA / SEAC commenced functioning from 1.0.08.2007.

Subsequently, the Authority and Committee were reconstituted by MoEF & CC

vide Notification S.O.2402 (E) dated 01.10.2010.



23

As Per Paragraph 2 of Environment Impact Assessment Notificatiory 2006,
projects or activities shall require environmental clearance Erre:

All new projects or activities listed in the schedule to this notification;

Expansion and Modernisation of existing projects or activities listed in the
schedule to this notification with additional of capacity beyond the limits
specified for the sector, that is, projects or activities which cross the
threshold limits given in the schedule, after expansion or modernisation;

iii' Aty change in product- mix in an existing manufacturing unit included in
Schedule beyond the specified range.

SCHEDULE

The list of Projects or Activities Requiring Prior Environmental Clearance

According to above Schedule, the facility was seeking Environmental Clearance
from MoEF & CC under the Environment Impact Assessment Notification - 2006
for setting uP incinerator within the existing site of TSDF. The facility has

ii.

Project or Activity

Category with threshold limit

Physical Infrastructure i"

Common

Hazardous Waste

Treatment, Storage,

and Disposal

Facilities (TSDFs)

All integrated

facilities having

incineration &

landfill or

incineration alone

All facilities

having

landfill only.

General

Conditions
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provided mandatory documents in response to the observations of Expert

Appraisal Committee (EAC) during the period of March 2013 to May 201'4. In all

the deliberation of EAC, the requirement of Enaironmental Clearance to the

existing facility i.e. TSDE u)as not discussed / called for. The ProPosal was

considered by the EAC in its meeting held on October 18-1g,2)72and May 13-'t'4,

ZOlZ,aIso exempted the public hearing for the project, since it is located in notified

industrial area.

The EAC reconunended for EC for setting up Incinerator facility of capacity 5.5

Million Kcal per hour (1000 -1500 kg per hour). EC for setting up incinerator at

TSDF, Dabaspet, Bangalore, Karnataka by M/s Ramky Enviro Engineers Ltd,

Bangalore was issued by MoEF & CC vide order F. No. 10-65/2012-IA.III/ dated

lg.Og.ZOL4. Now the facility becomes an Integrated Common Hazardous Waste

Management Facilities having incineration & landfill, falling under Category

A. (Annexure 5)

Also, the Goverrunent of Karnataka vide order No. FEE 277 ENV 201"4 dated

04.09.2015 issued NOC for the implementation of the Hazardous Waste

Management Project to set up incinerator plant of capacity 1.5 MT/Hr at the TSDF

site by M/s Ramky Enviro Engineers Limited, Hyderabad (Annexure 6). The

important conditions of the Order are:

o In respect of superfund and Residual Liability fund, Er undertaking shall be

made by the Ramky Group to open an account and the fund shall be

managed by the KSPCB.

. The existing agreement be suitably modified before issue of CFO.

o I(SPCB to obtain legal opinion before issue of CFO for amending the

existing agreement
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Accordingly, the Karnataka state Pollution Control Board (KSpcB) has accorded
Consent For Establishment (cFE) under water Act and Air Act for establishing
Incinerator Plant of capacity 1.5 MT /r1r. for incineration of Hazardous waste
generated from other industries in the existing premises vide order No.
IGPCB/SEo (wMC) / CFExp / 2075-16 / H110 dated 23.11,.2015. (Annexure z)

The facility has almost completed the establishment of the Hazardous Waste
Incinerator Rotary kiln tYpe with a capacity of 1.5 MT/H, by providing required
control measures such as sPray dryer, multi cyclone, Reagent feeding system -
lime & activated carbory bug filters, packed scrubber, mist eliminator and stack
height of 40 M. In additiory all common facility has to install online Continuous
Emission Monitoring System before commissioning of Incinerator.

The relevant photographs are given as Annexure g.

8'0 oVERALL OBSERVATIONS AND THE VIEW OF THE IOINT COMMITTEE

Based on the inspection and review of environmental monitoring d,ata,procedures
followed in obtaining EC etc., the observations of loint Committee are:

* In the light of the Hon'ble supreme Court order No.w.p.(c) No .657 of
1995 dated 14.10.2003, it was mandatory for all States to have a safe
disposal site for various categories of hazardous wastes. Accordingly, the
Department of Forest Ecology and Environment and the Karnataka State

Pollution Control Board in collaboration with the German Technical co-
operation (GTZ) have inventoried the hazardous waste generated in the
State of Karnataka and identified suitable sites for establishing Transport
Storage Disposal Facility for hazardous wastes final disposal.
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Initially, two sites i.e. one in Siddalaghatta taluk in Kolar district and the

other in Dabaspet, Bangalore Rural District were short listed and Dabaspet

site was found more suitable and identified for setting up TSDF to cater the

need of the entire State. Accordingly, Dabaspet site was notified for

establishing TSDF by the Government of Karnataka on 21.02.2003.

Preliminary investigations and Environment Impact Assessment was

completed in January z}}Aunder the Hazardous Waste Management (GTZ-

HAWA) Project. The Technical Advisory Committee of KSPCB in their

272"a meeting held on 15.11.2003 recorunended for establishment of TSDF

at Dabaspet and authorized I(SPCB to put up the project for public hearing

as per the prevalent EIA notification 1994-

Public awareness campaign was conducted during ]une 2003 to January

2004, to appraise the entire stakeholders located in 5 km radius. The

Deputy Commissioner, Bangalore Rural district has conCucted public

hearing on 20.02.2004, as per the provisions contained in the EIA

Notification of 1994.

The project report received by the I€PCB on 18.03.2004 was forwarded to

the State Government along with EIA report, Details of the public hearing

with its recorunendation on 31.03.2004. Accordingly, the State Govt.

accorded approval vide order dated 21'.04.2004.

* The design drawings relating to TSDF including final DPR was prepared

by GTZ in ]une 2004 and the project obtained clearanc e / aPProval from

the State Cabinet in June 2005.

*

*

*

\,
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The TSDF site was identified based on soil investigatiory geo technical
analysis, hydro geological investigations and other site specific studies. The
EIA sfudy covers the information about social, economic and cultural
details of the habitats in the study area. The study concludes that the

ProPosed TSDF does not have any negative impact on above factors.

Government of Karnataka have issued final notification for acquisition of
93'18 Acres of land. Accord^gly, Karnataka Industrial Area Development
Board (KIADB), contracting authority for the establishment of the TSDF has
acquired land by paying compensation to the land losers as per procedure.

The contract Agreement for Design Build, Own, Operate and Transfer
(DBOOT) of Dabaspet Hazardous Waste TSDF was made between KIADB
and Consortium of M/s Ramky Infrastructure Ltd., & M/s Ramky Enviro
Engineers Ltd., on 01.12.2006. Also Lease deed between Govt. of Karnataka
(i.e. Secretary to Govt. Ecology & Environment) on same day for 51 years.

The duration of the lease comprises:

i. one year for the construction phase of the TSDF;

ii. A Period of 20 Years after the completion of the construction phase

of the TSDR which is the operation of TSDF;

iii. A period of 30 Years after the completion of the operation phase,

which is the post closure of TSDF. This duration under no

circumstances shall be altered.

* The TSDF facility is falling under the classification of "I-arge Size Landfill,
which is having area more than 20 hectare area and complying with the

location criteria as specified in the "Criteria for Hazardous Waste

*

*

*
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Landfills" except declaring 500 M around the landfill boundary as non-

development buffer Zone. This landfill is developed within the KIADB

Industrial area. The landfill facility is provided with access roads,

equipment shelters, weighing scale, office space, waste inspection /
samplin g facility, temporary waste storage area, surface water drainage

facility, leachate collection tank, monitoring wells, fencing and green belt

along the peripheral boundary etc.

State Level Environment Impact Assessment Authority (SEIAA) and State

Expert Appraisal Committee (SEAC) have been promulgated to consider

the proposals pertaining to issue of Envirorunental Clearance for Cate gory

B activities listed in the fthedule of the EIA Notification 2006. Accordingly,

the SEIAA and SEAC for the State of Karnataka were constituted by MoEF

& CC on 11.06.2007 and SEIAA / SEAC conunenced functioning from

10.08.2007. During the perioil of absence of SEL4.A / SEAC, there n)as no

EIA Appraisal Applications submitted by the facility to MoEF€r CC and

also latter to SELMT/SEAC for TSDE.

The TSDF facility has obtained Consent For Establishment from KSPCB on

06.07.2007, which is after the constitution of SEIAA/ SEAC for Karnataka

by MoEF& CC. In continuation obtained combined consent under Water

Act and Air Act from KSPCB on 19.06.2008 and corunenced their

operation. The consent for operation was renewed uP to 30.06.201'6.

Subsequently, the Consent sought by the facility for the further period from

July 01,,2016 was refused by the KSPCB. On refusal of consent by KSPCB,

the M/s KWMP have filed an appeal before the Karnataka State Appellate

Authority against the Consent refusal order and the Hon ble Appellate

Authority stayed the refusal order and ordered to maintain the status quo.

*
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There ate 679 member industries disposing their land fillable hazardous
wastes to TSDF as on June 2019. The design capacity of TSDF is 40,000 MT
Per Annum for 20 years;so far the facility has received land fillable
hazardous wastes only 60"/o of its design capacity in these L1. years, not
receiving expected design quantity.

The facility has to deposit 5% ofthe annual turnover of land fillable waste
towards the Escrow Account. Accordingly total amount deposited in
Escrow (super Fund Dabaspef KIADB) was t 3,g-r,,6,!.,011. against
< 3,38,73,820and the remaititg balance to be deposited is < 7,12,g09. This
account is operated only by KIADB, not as per tripartite agreement
between operator of the facility, Respective spcB / pcc and the public

Sector Bank acting as Escrow Agent.

The manual ambient air quality monitoring results of three stations located
within the TSDF premises reveals that SOr, NOz pMro, pMz.s and NI{s are
found complying with Ambient Air Quality Standards. only on a few
occasion PMro, and PMz.s marginally exceeded the National Ambient Air
Quality Standards.

The ground water quality monitoring results of TSDF reveals that there is
no noticeable impact on ground water. The facility has provided
quarantine tanks for collection of surface run off water during rain and the
same is being used for waste stabilization and for controlling dust
emission.

The facility was seeking Environmental Clearance (EC) from MoEF& CC as

per EIA Notification 2006 for setting up incinerator within the existing site
of TSDF during 2013-1'4. Based on the recorunendation of Expert Appraisal
Committee (EAC), the MoEF & CC issued EC for setting up incinerator at

*

.:.

*

.:.
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TSDF, Dabaspet, Bangalore on 19.09.2074. Hence, the facility becomes an

Integrated Common Hazardous Waste Management Facilities having

incineration & landfill, falling under Category A. This project was

exempted from public hearing, since it is located in notified industrial area.

* Government of Karnataka issued NOC to set uP incinerator plant of

capacity 1.5 MT/Hr at the TSDF siteon 04.09.2015. Also, the Karnataka

State pollution Control Board (KSPCB) has accorded Consent For

Establishment (CFE) under Water Act and Air Act for establishing

Incinerator Plant of capacity 1.5 MT /Hour for incineration of Hazardous

Waste generated from other industries in the existing premises on

23.1L.2015. Accordingly, the facility has almost completed the

establishment of H.W. Incinerator with required APCD.

A. Environmental ComPliances:

Based on the above facts & observations, the )oint Committee concludes that there

can't be any significant impacts on environment based on the present

environmental compliancesof the facility. Also, the )oint Committee could not

notice any significant non-compliance on the Environmental monitoring data of

ambient air quality, ground water quality, etc. But there is always scoPe to further

improve the system.

The committee suggests the follouting to implement:

. To continue with regular ground water monitoring of the TSDF premises

and its surroundings to ascertain any ground water contamination.

. The Karnataka State Pollution Control Board shall be directed to identify

fugitive dust emission sources and prescribe the standard for the same.



Also the unit shall be directed to carryzout

monitoring as per the source identified. Also

evaluation of TSDF yearly.

3L

fugitive dust emission

to conduct performance

To implement the directions of CPCB with respect to stabilization of
Hazardous waste and Management of Leachate.

To operate Escrow Account i.e. "Super Fund Dabaspet KIADB,, astripartite
agreement between Operator of the facility, Respective SpCB / pCC and
the Public Sector Bank acting as Escrow Agen t, by following MoEF & CC
O'M' dated April '1,6, 2009 on Escrow Account, to have a uniformity across

the country.

o To modify the existing agreement(s) suitably before issue of CFO for H.W.
incinerator plant, as per the NOC condition issued by Govt. of Karnataka
for setting uP incinerator plant of capacity 1.5 MT/hr at the TSDF site.

B. Environmental Clearance:

has followed all required procedures as per Rule 8 of the Hazardous Waste

(Management and Handling) (Amendment) Rules, 200g i.e. Identification &
Selection of suitable site, Notification of site for TSDF purpose,

Environmental Impact Assessment Study, Technical Advisory Committee
of KSPCB review for satisfaction of EIA report, public Awareness

Campaign, Public Hearing conducted by DC, KSPCB recorrunends to Govt.
of Karnataka within 30 days of Public Hearir& Approval of State Govt.,

and order for acquire the sites for setting up facility.
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At the time of EIA Notification 2006 on 14.09.2006 by MoEF & CC, the

facility has completed all the process as stated above and submitted the

application for obtaining NOC from the Karnataka State Pollution Control

Board on 12.09 .2006 Q days before Notification). After obtaining additional

required informatiory the KSPCB has granted Consent For Establishment

on 06.07.2007.

As per the Circular of MoEF & CC dated 2'1.-11,-2006, the

" application received for NoC by the SPCB before 14th

September 2006 may be considered as per the provisions

of Water Act, 1974 and Air Act, 1981. However, they will

have to obtain Environmental Clearance from the

relevant authority by ]une 30th 2OO7 if the category

requires EIA clearance as per EIA Notification. In such

cases unit can meanwhile carry on with the

conunencement of their project activities. The projects

not seeking clearance under EIA Notification 2006 by

30th June 2007 will be treated as violation cases under

Section 15 of Environment (Protection) Act, 1986" .

ln spite of aboae Circular, the facility n)as allowed and found in operntion

utith aalid Consent For Operation (CFO) from inception i.e. May 2008 to

till refusal of CFO by KSPCB i.e.06.02.201"8. But, the requirement of EC u)as

neaer raised by any authorities till 30.06.20:16.

Subsequently, the facility has obtained EC for setting up incinerator at

TSDF, Dabaspet, Bangalore on 19.09 .2l1,4from MoEF& CC, GOI. Hence, the

facility becomes an Integrated Common Hazardous Waste Management

Facilities having incineration & landfill, falling under Category A. This

-
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project was exempted from public hearing, since it is located in noffied
industrial area by MoEF & CC.

Considering above facts and observations, the |oint Committee is of the opinion

that the Rule 2 of the Environmental Impact Assessment Notification - 2006,

clearly mandates the Projcts / Activities require Prior Environmental Clearance,

before establishing / even before starting any construction work of the Projects /
Activities and secondly, the facility has followed / obtained (i) compliances of
Location Criteria as specified in the "Criteria for Hazardous Waste Landfills"

(ir) the provisions of RuIe 8 of Hazardous Waste (Ma^agement & Handli"g)

amendment Rules, 2003 to build and operate environmentally sound hazardous

waste management facility IfSDF) (iii) no significant nonrompliances /
environmental impact noticed based on the Environmental monitoring data (iv)

even the facility was established by obtaining Consent for Establishment (CFE)

and successfuIly operated for many ye;us with Consent For Operation (CFO) from

KSPCB and also there was no any major nonrompliances reported (iv) obtained

NOC from Govt. of Karnataka for setting up TSDF and H.W. Incinerator from

time to time (v) also MoEF & CC has issued EC for setting up Incinerator for

disposal of incinerable waste within the existing TSDF, as an integrated facility

considering existing TSDF, and (vi) the facility completed the establishment of

Hazardous Waste Incinerator and it is ready for commissionin g, Sa in aieut of
aboae, the loint Committee is of the oieut tfuft it would not be nwropiate to

direct the facility to conduct EIA I obtain separate EC only for TSDF at this

stage. The Enoitonmental Clearance (Eq issued by MoEEA CC as intqrated

facility (incinerator I landfill) mny be considered-

J. N*i^\,*,-[.
(Dr.MURAu xnffif,tl

MoEF€tCC

r'ltr.r.1 \1

(G. THTRLJMTJRTHY) ^3^^, ,.\-r^2, \..r)a--
(fh. P. NTRANIAT{A' -

KSPCBCPCB
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Karnataka Stale pottution Control Board

"doid?ridd',1Oodsde$dartCc,do'49,tltfryt'uc'dorlCndo-550001'duarurd'r;ndd
,,ParisaraBhavana",lsttoSthFloor,#4g,Churchstreet,Bengaluru-560001'Karnataka'lNDlA

No. pcB\w Mc\2782\HwM\2018\ q 8+ Date: 0 g i'1AY 2019 i

MEMORANDUM

Sub:ConstitutionofJointCommitteeforinspectionofCHW-TSDFof
M/sRam}ryEnviroEngineersandM/sRamkylnfrastructureLtd.,.Sy
No 75 to g5 of pemmenaharli and sy No. 7 & 9 of rhimmanhalli,

KIADB Industrial Area , Dobespet, Nelmangala Taluk, u""*r,:,::- 
, ,nN h,hRural District -reg' q''i'\t) ' i, *oi"-

Ret orders of the Hon'lcle NGT, Principal B-"lg!t New Delhi dated \ iX#.J"
22.O4.2O1e in wp No. srsos l2ot6 y' s2!76 .-.s2L7s 12016 " q\ s'$lsl

(sri T M Umashankar & ors ;/" u;;" of India & ors) 'or-*)A

TheHon,lcleNationalGreenTribunal(NGT,)PrincipalBench'Ne."v
Delhi while hearing the wP No.5l5ogl2ot6 & 52176'5217912016 has

passed an order oi zz.o+-2olg (sri T M Umashankar & ors v/s union of

India & ors) wherein, in respect of common Hazardous waste - Treatment'

storage & Disposal Facility (CHW-TSDF) of M/s Ramky Enviro Engineers

andM/sRamkyl4frastructureLtd.,constitutedajointcommittee
comprising the ,Jpresentatives from Ministry of Environment, Forest and

climate change (MoEF & cc), central Pollution control Board (cPCBl and

Karnataka state pollution Control Board (KSPCB) for submission of factual

analysis report. KSPCB is nominated as the Nodal agency' copy of the said

order is enclosed herewith'

In consultation with Ministry of Environment, Forest and climate

change (MoEF & cc), central Pollution control Board (CPCB)' a jcint

committeecomprisingofthefollowingofficershasbeenconstituted.

Name & Address Designation-l

ffiientistD, Ministryof
Environment, Forest and Climate Change'

Southern Zot7e, KendriYa Sadhan'

"rgQ,if aCd ogR. do?drJ EEoru d'!R"' AVOID USE OT PTASTICS- BE 'ECO' FRIENDT.Y

51 No.

Member
1



Central

;.11"d control Board' Regional ?13:t:t^i:t;
fi1]H"ZJ#*ii*'*" Bhavana' rhimmaiah

R;;;; 7$ D cross, shivanagar- Bengaluru -

td Offrcer '

Karnataka State pottution ?:11"1 Board

ii"gi.;"r office - Peenya ' Bengaluru

The Joint committee shall analYse

Board within 30 daYs'

Encl

To,
1.

: As above

the facts and submit a rePort to the

sd/-
Member SecretarY

c

J.

SriMuraliKrishna,scientistD'MinistryofEnvironment'Forestand
Climate Change, Southern Zote'Kendriya Sadhan' Koramangala '

::t"-fiifr*urthv, Additional Director' 
-t'1o"'^,,1:Yo'o"t";t;:'

Board, Regionai Directorate-South Zorre' Nisarga Bhavana'

Thimmaiah Road, 7th D Cross' Shivanagar- Bengaluru - 560010

Dr. p Niranjan, Environmental offrcei , Karnataka State Polluti<;n

Control Board, PeenYa

Coov to

r. fi" Principal Secretary' Department of E-colory & Environment' M S

Building, G;";;;;nt ;i Kainataka for information

2. TheJoint ;;;;;;' it"'ao'" i"itL"""" Management Division'

MinistryofEnvironment,ro.""t&ClimateChange,JorbargRoad,

,. x:"-iIJ:: 
t::::T,x$,'c""t'"t 

Pollution control Board' Parivesh

Bhavan, Bt"t at:"n Nagar' New Delhi -110 032

4.TheChiefExecutiveofficer,rarnatakalndrrstrialArea.Development
Board,KhanijaBhavan,RaceCourseRoad,Bangaloreforinformation

5. Additiorrrt dir""tor, Ministry of Environment, Forest & climate

Change, Regional Office iS""tf' Zone\' CPWD Complex' Kendriya

Sadan, Korat"ngala' Bengaluru for information'

6.TheRegionalDirectorate,SouthZotte,CentralPollutjonControl
Board,NisargaBhavana,ThimmaiahRoad,TthDCross,Shivanagar-
Bengaluru - 560010 for information'

\

a



,t

7. RSEO, KSPCB, Bangalore North for information'

, )a;;: *'rr"", Nelamangalafor information and to provide all logistica-l

\'/ support ->---
9. Law Officer, KSPCB, for information

10. Administrative officer, KSPCB, for information and necessary action

11. Chief Finance ofhcer, KSPCB for information and necessary action

12.TO to Chairman, KSPCB ' for information

13. PA to Member Secretary, KSPCB' for information

14.M/sRamlryEnviroEnginreesLtd.,SyNoT5to85ofPemmenahalli
and sy No. 7 & 9 of Thimmanhalli, KIADB Industrial Area ' Dobespet'

NelmangalaTaluk,BengaluruRuralDistrictforinformation.

=.----=3S-\Mcrrrlrer Secre-ta:Member

,k'
Secretiry7



AiluexuRs -2,
cB0-2558e321

nai, . ho@kspcb.gov.in
)Lrsrte : http:likspcb.gov.in

tl zssars83,2s58e112
25588151 ,2558827A
25588142. 25s86520

r. --.i q, t*, ,;.* .,a. 
'.< \/

frill'lt;ttaira Stitt, 1,,-llltiir*ii (

:. -/a aJpa:-,..,tr1^lY

ulr tt'tll Board

i-sL |oescription
ino. I

Permitted

Quantity
discharge
i,.6 KLD

1.I KLD

Limits specified
refbr schedule

NAir
I
I

Domes{ic effluent

Industrial
a)uashing

Treated in septic
and soak pit

tank

"q.,!tlrd atd* oql". xrrcc- roo d.!3& '

.s.! l-
4 \,r i s 

"' 
u :.u',T 3l -!Y'*tH Iill $,t,9rtt' 

t 

fI

::ridrydd", l ood sdc dJdBrt$, do.ilg, ?3?.rfF*(L'{, aJor,lccso - 560 001, dertSd, 4odg
[)i,-.sara Elravana", 1st to sth Floor. # 4g, Churcfr Streer Bengaiuru - 560 001, Karnataka, INDIA

//BY REGD.POST WITH ACK.I)Ti}-//
(.This docunrctrt c()ntains 6 pager rnclucling annexure) r i, j, i. , 1m\

[ \j' ' L!'
( ombined Consent order No.PCB/tID.Reg No.93223/ZO1S-16/ ; t w , : Dated:( onsent for discharge of riflluents under rhe Water (Prevention and Control of pollution) Act
1974 and Emissions under the Air (Prevention and Conrrol of pollution) Act l9gt.

Rcl: i . ,{pplication filed by' industry on 77 / o6/ 2015 vide HD Reg.No.93zr3
2' lnspectiott of the industry by Regional otlicer- KSPCts. Regional office- Nelamangala rrn

l9 /06i20 I 5 and report datd: 6t07 i2}t 5.

3. Proceedings of the CCM held on 2 I /0gi20 I 5.

( onsent is hereby granted under sectio n 25126"il;;, (Prevenrion and Conrrol of pollution) Act
1974 and under Section 2l of Air (Prevention and Control of pollution) Act lggl (herein after
referred as the Water Act and the Air Ao respectively) and the Rules and Orders made there under
and subject to tlre terms and conditions as detailed in the schedule annexed to this order.

(-onsenl is granted to The Project Head. M/s. Karaataka Waste Management project, Sy No
75-85 of Pemmanahalli, Sy No 7, E and 9 of ThimmanayakanahalliJKlADB Industrial
Area" DabasPet, Nelamangala Taluk. Bangalore Rural District authorizing to operate their
industrial plant and to make discharge of effluents and emissions hom thc premises as indicated
abovc.

This consent is granted to the company on receipt of Rs. 1,00,ff)0/-under Water and Air Act based on
Capital lnvestmsnt of Rs. 4l.30 Lakhs/- as per fixed asset scheduie submitted by the industry.

Discharge of effluents under the Water Act:

Place ofdischarge

Shall be collected irr
leachate pond alone u,ith
the leachate of landfill site
and evaporated irr solar
c\



Discltargc ol air enrissit,ns ttttcler tlrt ,\ir Act fronr the tirllosirr!: stack\rlri.,.r,..\ clc
\l lr. ..,il'li,,lr,,it:,..r:rur .rtrtir'
Nt,.

(rl 5 K\iA DG Sct

The ctttttt'ttl is tulid /tr trczlnt()nl. storage ond rlitposttl of londfillohlr, lltr:artlrnts v,(t\l.. o./'10.000
447 ."1

'Tltis Cont'nt is tnlid for tlu period fuqn 01tO7/20L5 to 30/W2A16 unlt,r ttu, l.\ntcr {t tlw Air Acts.

For and

SE,I\IOR

'[o.

ThqJYrtr.iect Head.

-Ns. 
Karnataka Waste Management Project,

Sy No 75-85 of Pemmanehalli,
Sy No 7,8and 9 of Thimmanayakanahalli,
KIADB Industrial Area,
Dabaspet. Nelamangala Taluk,
Bangalore Rural District

refer sr:lredule

ANNITXURE -l



9-C IlE -A U -L-E' i.r\15 AN i) ( ( )N I)l I l()i\q
{ l<r accotttl.dll\ t r,:',rpill \rr. I)( l/}lD.Reg No. 93223/201i-1tt/ rlatt'tl: )

i\. l'liEATI\{E\T ANi r iriSPr,lSAI OF EFFLUENfS UNDER I HE tVAl Lii :i( L
llit r.lisr-l-rarr',r' lr 'rrr thr 11r'(,ini\('s cri the a1-rp-rll6nr',,1 shitll pass thl.t,ulii.r thr-, tt,rnrinai
nranholt,/nranl'lolus r^.'ht:l.t'frtr111 16,. Boartl shall lre free t9 collect Sanlpl1.5 ilr.rcrr.l,tiAlrt,
with the prtir.isior.ts ot tht. Act rrr Ilules madc there under.

I'he daiiv qudlttitv of donrestit effluent dixharge shall not exceed tht quantrtv as
rndicateti bcIor,r',

i St. i Dcscriptir.r,l of thu
i no. I effluents

2

Daily quantity
of discharge

Tolerance
Limits

Frequencv
of monitoring

.1.

4.

).

i

=The applicant shall treat the domestic effluent in septic tank & soak pit. No overflow
from the soak pit is allowed. The septic tank & soak pit shall be designed as per IS 24ZO
Part-I & Part-II.

The quantity of generation of trade effluent (from washing Lab) and process
(stabilization) shall not exceed 1100 Lts/day and shall be coll€cted in leachate pond.,
along with the leachate of landfill site and evaporated in Solar evaporation Pond

The applicant shall discharge the effIuent only to the pidce mentioned in the Consent
order.

6. J'here shall not b. *y discharge of Lreated/unkeatecl effluent insideloutside the
industr,v premises.

7. The applicant shall install intograted flow meazuring/recording devices on the effluent
line. A record of daily effluent discharge shall be maintained.

8. There shall not be any discharge of untreated effluent inside/outside the industry
premises

B. DISCHARGE OF EMIS$ONS UNDER THE AIR ACT:
1. The discharge of emissions from the premises of the applicant shall pass through the

stack,/chimney/outlet rnentioned in this consent order where from ttre Board shall be
free to collect the samples at any time in accordance with the Act or Rules made there
under.

2..,,'lh-e-appiicant shall provide adequate chirrurey and control equipments for the control of
emissions. JJre-1ptg,of emissions discharged and the tolerarrce limits of the constituents
formrng the emissions h ga,lh of the stacks shall not exceed the limits laid dovt'n in
Annexure-[.

SENIOR E

1600 LPD
I1OO LPD

rv)

i 1. i Domesrrc purt

I z. i rr4('effi!g!!



l .rr trrrr' .ruth(,r ilies t() t.r\, r,ntlr(\ii(rtr'.rr Ir(,n r(r rrrsrlPll.',1 ;111 tlrc stanrlartls:ti]-,ul,1r\.1 .,
si,rrk r'rrrissi.n ancl .rl:, r:r0rrit,.,r r' rLll.rrl.. It,r .rrnlrient air qualitr ,.:ith rL,5l,,Lr ,,
I .rr.rnl('l('Ir' strirul.rtC!l i| .. ,\ ''rr-r.t.i]l.i.rrrls

l. i ii:, t'r't\ l,()r'tll t<r lrt,,rr,. r, \\ (Ir 11,.i Ilt(,,r \(,u, t.s rn [utrrlr,. thc prt1..,-1 .r lllr)r,,., .l\ ;li
,rpI,ly dr)d olrl.rir cerrtscrrt :L r I :tal.lisllnrttri l.)l lltU s.lllrt fr onr th| Boar.l.

. (it \t.tiAl_( ()\[)t n(r\.c
l . I hi' applicant shall prrrr r,i. !\ rtcr n'r( lr,r:. [tr t,', t,rr soulct of vvater anrl shtrll .ul,rlrl trr,.

((':rs returns regularlv as rr'qurrcd unri,.r t\ atrr ( ess Act before 5ih of everv month llr tlr.,
Irrcscrilrcd form.

?. 'lhc apPlicant shall r.rot alk*v the dist-harge from other Fremises to mix ,r'ith thc
discharge from iris premis.'s. storm $'ater shall not tre allowecl to mix u,ith the efflut,rrts
('n the upstream of tht' tt'rminal manh.le r.l hert' the flo'w measuring devrccs arc
installed.

.1. fhe septic tank & soak prt site and the entire premises shall always be kept clean. 'fhe
septic tank & soak pit site, inspection chambers, outlets, flow measuring points sh.uld
made easily approachable.

4. The entire premis€s shall be alu'ays kept clean.

5. The applicant shall not change or alter quality or quantitv or the rate of dirharge or
temperature or the route of discharge without the previous consent of the Board.

6. The applicant shall complv with all orders and instructions issued from time to time bv
the Board or any other officers of the Board dulv authorized in this behalf.

7. The applicant shall displav the consent granted in a prominent place for perusal of the
inspecting officers of the Boartl.

8. The applicant shall provide altemate power supply sufficient to operate all pollution
control equipments utilized by the applicant to maintain compliance with the terms and
conditions of this consent.

9. The applicant shall provide port holes for sampling the emissions, access plafforms for
carr),ing out stark sampling, electrical points and all other necessary atrangements
including ladder.

10' The applicanl is heirs, legal representatives or assigns shall have no claims r,t'hat so ever
to the continuation or renewal of this consent after expiry of the pe od of consent.

11 . The applicant shall forih with keep the Board informed of any actident of unforeseen act
or event of any poisonous, noxious or polluting matter or emissirms are being
discharged into steam or well or aA as a result of such discharge, water or air is being
polluted.

12. 'l'he Boar:,1 reserves the riizltt kt revierr., impose additioual corrrlitions, rcvL)ke, clr.lngr or
altcr terms and conditions r>f this consent.

SENIOR EN



t lh,. rl,Iij(.titt sh.rli m,tl., arr.l1.t,lir.riirrr, , , ,,!]1..,r .,rsl lltl,i.t|s [rcl<I.t,r\\t.1r., (]l tlr!\
r.'ll\, I i

il Ilr' . p; lrr.rrtt sh.rlllnsrtir'111.,t p11,i11'r i::. ',,r1: rtl , '.l.rt't.ttlr't1,,rl \\'!trrtr is i1 yri,r!-(,,

15. Iir. appiit.rnt shail ,.lert'lt,l. .1n(l nr.tilrt,rin ,r.lt riLr.rti ilr{,en I\,lt.ril arourrcl thr'1,1,1ip5.,,'\.
.urtl i lr,.rtr iacilitl lor rarn r\,.rtr.r l'rar\,cstrni' u,itlirn th, t,t( trrr\' l.rcnri\1.s.

lh. -l h(.r(,slrall not he publi( .()mflain{ agairrrt the inclu-*tri rcgardins anv kind of }.rr)llution.

D. S0I,II) \\'ASTE N,IANACEMTN I:
l. Tht. aPp,licant shall segregate solid !\.rst(, fr<rnr llazardous lVaste/ Municipal S,rrlict

Wastt, and store it properh, till treatmoni/ dis1.,osu1 *,,,n,rr, causing pollution to
Environmcnt.

tr. HAZARDOUS WASl'lrS (\4.ANAC!: \{E \1'. HANDLING & TRANSBOUNDR)'
MOVEIVIENT ) RULFS 2008:

1. I'he industrv shall applv and obtain authorization under Hazardous \{astes
(Management, Har.rdling & Tran"skrundry lr{ovcment) Rules 2008, and complv with the
conditions of the authorization. The applicant shall complv within terms and
conditions stipulated in the authoriTation.

F. NOISE POLLUTION CONTROI.:
1 . The applicant shall take steps to cLrntrol noise levels so as to maintain ambient air qualitv

standard in respect of noise as laid down under the Air Act 1981.

2. The applicant shall provide necessar), acoustic enclosures or measures to control noir
levels generated from the DG S€ts as per Environment Proter:tion Rules, 1986.

G. MONITORINC AND REPORTINC:
1. The analysis of trade effluent and air ernissions shall be carried out in laboratories

approved under EP Act.

2. The applicant shall maintain log books to reflect the working condition of Jrrllution
control systems and also sel{ nronitor'futg results and keep it open for inspection.

3. The applicant shall set-up Environnental Cell comprising of qualified and competent
personnel for complying r,r'ith the conditions sPecified.

SENIOR E
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EtEl / Far : 080-?558821
dtabao. / E-m il : ro@kspcl) gov.l.r
derSdJu. / lvclrre : \6prl(spcD.9qv in

R<[.

l.
2.

!_

DNilExYi€,-3

-:n+r-
\T7'

d;:.:r$d cnr i:tott. ircl:cg,r: ,jJ3CC
K a rn r r a k,r S trri c l, rr t I rlt i,,r-i.r-iri,il li,r r,,'!DrJ+Jd', t ocg 5d( $da,1o:, I

.p./isar. Bh.v$3.. ,., ," ,^ .a.r. ot:l 1.u!'r'b'tt' r:ctrl'66: ' 560 oor. r,=ru,, Fg1

Nu : r,c&*'\rcir er.ir,o, 
^,,ro, 

r., r,f i r:iTuTi '"-'* ;lT,-' ii [r rli,
Sub; .\cfu-sal $t ('o,:!.)r unrlc: )ier-rion 2l ({) uf tlx Air (Frrtmri<n anjC$ruol ol Pollutioo) Acl, 19

I,raougemsorr**,i,i",i,:'rl.^.,1:lff;':y,:fi .I,]il:"i":)il:t5.orpmlnrctt3h.[i urJ r &.9 "r r-r._r_*i"i]iii",i ,[iiu,,
tr)duslri3r A rtyr, TSDtr sirc thbbaspr. N;;il;fi l.ruil,,r..ffi unRu-i: Dislrill. J62 :?i_ rrE.

STllr".t C.Fg 
lplicrdon r Rceitrn:ion No: I I t626) d:rrut 1o.ff !01r,tnst4*lron u, Urr 'l Sl)F hr rlE Olfic.r! of rtrc ftcgior|it Oni(r,\e!rnangrla on 10.08 )016

BoilI-d- 
-O. 

ricc tctrcr no rcBlwMclt 9jlU(v]rl,to t6,J5 j6 {ror$,27.tr9.2 (,
.t. TSDF telle( ru K$ &tp,J(SpCtsil6094J darcd 01.t 0.20165. prur.<ulings cf r,\c (knenr c"n irt." xt*,ifii-iio,so,,ro xro on04-02.10t 7( -s.o\r' causc .llYi:: bl thc Boiurj ddc rorcr noPCBrW\{Cr | 933,!r\l,rrrUorolcoec Oo&{ 25.6i.i0, "-'i. tSD! lcucr to. K\r,Mr,tKSpCRrJl t 7. f S OrJ'riCt.:Orz8. prooccdings of the Corerl Corrmiu., f"fccriog oi-#Oo*f i.fa 

"n25.U,20ti
9. Btqd Officc lcfcr Do pCBiWycll gj.itt N Ntt20t ?- l g,lr4,k urcd01.082017
t0. Inspcction of ec'f SI)F b) orc RSeO, Brngalorc Nonh on i6 10.201?I l.IrlsD.ctioe of rhe iodlsrrv Uy *c Rcaiirol OrfrCer, fict"rn otrta ,r10S.0t.201 I aud 06.0t.10t8
!2. procctdirys of $c Cons r Corn irhc Mccri,U held on 29.0t.10tt

Pramblc:

l'l/u lkrurroln W0rc lreo$stsd pmjN{ fiod$ E&\ir0 EntirccD Lihitcdr,a Ea cxisting I SUf ar No.7S lo t-l of l\Tnm$ahrlli ooC f *. C of'Ihimmnayakaun*Ii, 
KLADB lodusrial tuec I.SDF. SiE Dabbosp€q N.larmo8rla

Tal&, Bcagalwu runt disbic{ 562 f 23.

'lll t{rd for cs0blishsr€ni of CoGlmon }hz:rdous $,Etc _ ].rcltncJr! SrofEgc

I ,r36d Fe.itit), (CHtl,- ISDI|) lus Dcco 4quk rt by rl,. l(rndifs lodt$rid Are!
uslc-l( pmcnt_ Boed (KIADB) ur bchatf of lie Fonst, Ecology arxl Eorimnrntnt
r,cPdlItr.rl ( inromo€at <rf Karnatalo. T}e la$e detal bEs t€rD exoq,**rl on 0I. ! 1J006elp ca,o6. ve eaa.r4r' Avoto LISE of puslKs Bt,t(o LttNo(\v

.,Rr 25:3! l5l 2S189': ?

- ?asttr5.:,.5eu:ro
25386r.? ?:.'nt.520
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b.Jt\rcr' lh( lorcrl. lcolrrlt Jr)d [:tlvllo'-'nci), t)cr],,rr..rFl (i,rr.rrn_,ncrl oi Kirrn:rt.r " a

rLuj conyrrlitinr r,: [1.'s i(dirI].lnfr-.r l.trucrrrr! lr,r.tcJ rd )1.,s. Rarnky. Un..rro
lngincr.ls, A c,rnln..l ngr!-*Llnent h:rs I:< r r.rrlrrccl In.,. bct\rtsn KI.AI)R tcooua€tin3

^Lrrhority.(Ai 
irrrJ con-r<,rl iuI) ('r'lv!r!i l(irr!.r.! rrrtiJrirurtuic l.imitr<.r and \,t./s. Ra,)rk,

lrrrr,im Lrginc::s stl 0:.1?.1f106, As f,ir :jrc iunJ ut contrixt JarLtrncrjt, Supar l.und
i!,rrll bc maint:rinc.l by CA in an [sunxr 1si.,1;11

Thu r sDri has c.,(cn e :',-aHishqtr i,r r;11115^11111111 or !rrs Ramh) rnfrast ucr.rrt
l.irnitcd nnd ].lrs. i(rmii1 [.inv:ro Lnglrtcni,,p Jr:ign. RuiiJ Ortn. Opsrrlc anC Transfcr
(l)l)(X) l') basis

Thc rborc CllvjfsDir :rcurily rs r\r\.ctrd ur.ijcr rhc Envirur:oEntal l,1Fact
Asscssmcrl ([rA) Norifrcatiol,2m6 issueu h1.. Ihc lvrini-srry n1 ;rr,r,;ron16n1 g Fcrrcsr
[!lolil-) undcr itcm 7 (O of &;rulule of rhc sard oor.rlicrrtiol'lConmon haardou$ \r.a$c
trcatmcnl, stomgc xl iispos l :acilirics i.l.SDlr)- All inrcgratcd facilitics baviog
incirxttrliarn & Eorlfitl o. inairer:lioo rlooe arc cagorizcrl ul .,A,, 

,n,J AII facilhics
baving lud liil only arc categorizrrl as 'li'l as pei *.hich rhc prior cnvimnnrcntal
clcoraace frorn Ole (:€niral Corllru:cnr is inand;ttor,y belore coosruition of thc projcct-

Ar per EIA norifKdion. 2005, rhc srirl TSIIF rcriviry is ruquirud ro obtain prio:
L$rirourrr<ritnl Clcaraace frorn tbc co,flpet.fi autbdrir.r. Frrrtht, as rrer plra (iii) of Orc
said cfucular, Eppticati{rns rtr.civnl for Noc u;L l}r starc pollurion control Boards
hel'rx6 l4lh Scptrmbcr 2006 mey bc comidcrcd as per provisions of r[c said Acrs.
Horwrr, thcy will herc to otxain rhc cntirnnnrcnlal chrra.,.. Iru,o lhc rclcvant
Autlrrity by 3hh Junc 200?. il fie csrcgcry rcquircs EtA Clca-ancc as p€. thc ocw
|iotilication. ln srch casc!. tbc unit can mcratthilc carry an wftl rjr commcrcerncor of
rb.i, Pnojcc{ rcti}iricr. p:ojrxrs nor secki*p c}curaace udef EIA Notiricorion, 2006 sl0th Juns 2007 will bc trc{d as riolariun cescc u.nclcr -sxtion 15 of Eoviroomcttr
(Pmrccdoo) Act. 1986. Tlc CFE ro rhc pro,icct sas iixd;ffir i.c., altcr the
F.IA norifrcadon. ?006 caore into foroe.

Horvcrrcr. tlre Bord has issred &e CFB o fie projocr consideriog thc ]r{oEF
circular dated 2l'r t.2006 *hae io ir is mcnrioned .' cons.rr o [srabricr (\oc) and
prior Eavirrromeatal Clcerrocc arc sc1:erarc lcgal reguiruncrns. a[y projec( ptspoo.nt
has !o ftmll. NOCs roquirod ude. V/&lc, and Air A"o art mandarory ,cquircmcot
undcr dxrsr Ac.. ard x' [ hart to bc raken as ,cguir6d snd do mt rcquirc ro bc rinted .o
cnr.irorltrretrUl clcalsnce

sFrAA, Knrniralie virc tcttcr <iatcrt: 0r,r2,r0rs hae istirrr rriryctrr.r, urrler
ElEElLor lltc lUllUesUttUruO-4"! l9t(, ro ircur coc:rnt for oll crohprojccrs rttracdag EtA Norificarion 2006 and "rU."q,;mi *, ;;;
soboissioo of mpy of pior Envimrrncnrgr crcaranrx issr in accor&ncc *irh latr,.

As pcr MoEF Nodftaim daed l4.0l2gl?. ,, In crscs of viotation actioo rillbe r*en againsr thc projocr pEo,r by thc rcspccrivc sralc of sr.cB urdcr rhepovisions of scc. 19 of 6c Enviroure't (proted,on) Acr. 19g6 a,, furrhcr. no consc
!o o1l€rar-;.@tafrc:re wi bc issc<t ti rhe pro.lecr i*fintea oc EC.,

. Tbe TSDF autboritics vide rut(t ) has suboirkd rl* applicadoo ior conssn uoderdr vrrs (prcveatioa and couror of polrution) Acq rgza & rh. nir o."r"nrioo 
"nd

(h4tol of Polludon) Act ,981 tor the pcriod 01.07.20t6 ro tO.OO.mZ t. .Itr Rcjioml

--i
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rr!,,t rti i\ .1.{x,irt\d r:,(\ rrill c.rrrrer' l:tr <.t'lr(. ri\rn rrlri,l i,.:j r il r,: . rr. ,

.rl)Ir.)\il f(r:lli!rxlr:. ii-[(]] for 1)pcr.il,t'I Ol tlrc jrl r:rt l:rrr:jrii, i,Sl'CIl ,,:r,,:
r{) (:ri.( ir::il:i.irj!a L:l.rr5 dlFlrqlsa ii.rny rli.,r.tei :rnptra!1r, ',.. fj.trll)tt i.,,,1
\rilt f..o$c ;rc!cuttJh:c'

l]o:ir.l on 0l ll.2OI7 has rcqucstd lhc XlAl)tt ro conrrlru:.:i(;rlc rhc \lrtu:., of
eicp.rsirs made by thc 1Sl)l ruthoriric! rs rhc KsPClt is rcqui:rrl i. ,.rc (rccrs,.n ().
rssue rrf (ll.O trr tltc 'l'.\D[. Srr t:t,. thcrc rs no rcnlr' ,ccciycd trcr:rKl,\l)l]

ltcgion.rl lxnior [t]r,ironrDc,larl Ofliccr , llcngalrrn, Noflh r,i rhc l]oarrt
in:p.<crr'rl thc I SDF fariliry on l 6. 10.20 l 7 Jnd,cportcd as h:lou.

Thc plojc*'t lrrhoritic: harc n.t irrstllrcrl \'lEE, r. rrhiclr rhe.r lr*q intirrrrrcd rlur,
o;rcc tl|( irrstaliation of incinc;rtor ii compl{:uil llE s,I( ici:rhJtc rrill .,L r.ri.cn ro
spay tlricr of incincralrrr.

Tltcr' ha'c stuted rhc crccrior of machi*sies for rhc csrJbriiht)x.nr o[ in€lne,i]ti.n
pl:rnt of capacity 1500 XgrHt. Tiey hrre bccn inforn:xi ro crpcdirc tlrc r\orks
iruftdisrely to $iich thcy rgrcrd to olcrate \rithin J moDthe.
'l-hc hsznrdous $a$e receivcd frofi Kalaburgi is storcd r.pariatel;* in a closr.l slrd
proridcd wirh dodcret pLtfo'o trd orrricrd rvirh llDpE s:i{crs tn niinim:zc rhc
srncll nuisalcc.

urxlcr coopliancc ro nurhorizsrion, ir is mcntior'.d that for most of the conditions
uc ircing ron:plicd

-.:Lri:t'1
.,r!'\icil
.. I t,L !t

Thc Rcgiooal OIIiccr, Nclamargata of lhc Borrd hr.s ir,-spccrcd rhc facilit;_ on
0, 01'?018 snd 06.01.20rs aod rcpoacd fo orviog Non compri:rnccs ro thc rinrc tlouod
conunihrenr madc b)' rr," indusrry vidc rhcir lcnc, dired 1r.03.2017 i, response ro
shorv-cause oodce issued by the Boa,d on 2s.02.20I2 and rlso to rrre obscn,srions msdc
b;' thc commilee t*aded by chief Ea'ironnc-nrar ofriccr of rhc tloard on 06.01.201?.

l. Thc iacitirl.hrs nor IrkcD any initiativc to prcvide tvfilE for gtatnrcnt anddisposal of lcachac clIIucnt.
2' rbc faciliry brs faitcd ro.comprac thc irci.erarion cshblishmcsr *orris rrcrorc toi0.06.2017 as commitql in their ldtcr.
l. Snrll was not feh durilg rbc course of moniroring of ambient eir quality on05.01.20t8 sod 06.0t.201 S.
4' Thc ficiriry has ohrincd_ NABL ac*ediurion for rhcir raborarorl. bur rhcapt rore.l ftom MOEF & CC. GOI is oor ohained.
5_ lnrerad rcad froln main 

-grte 
to Admir building is corlcrclcd. Ihring rhc tinrc ofin+ocrion tlrcy bavc infonaed rtar rtr carirc-iiaJ'opp*o"tr roads w*l beconcrgod bcforc commi:rioaing of lr.iro"ro, ,nii. 

"-' '

Dcspitc of suffrcimt opportuaities givca to you ro prodrcc Environmcnulctcarurcc ocrtiffcarc as *tu as'ro compry 
"in iL Li"",niril.o rs noticc{ by ,rcLloard,lou hov'c failcd to compty.

Ite subjcct nras &liberatcd in the conscar comminec mccting hcld on29'01'20t 8 and sno aruit.o a"riueratio" ilutf,cJil#*I" rq rc&se.rbe cpo asthc unil hes faitodro solrirlrrle E ri,*r.;istA;;;;;ilL oonpeenr auhorir.,_and oo*compliuces obscrved as above. --l -"" .

Hencc the foltoring order. 
_
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\"r To,
Occupicr
IU/s. Kamatake Wasre Managcmcnr projcct
(Ramky Enviro EnSineers Limited),
Sy. No.7-i ro 85 of Pemmenahalli and
7 & 9 of Thimnranayakamhalli.
KJADB Industrial Area,
TSDF Site Dabbaspet, Nelamangala Taluh
Bengaluru Runl District, 562 123

q],Q!;B

i, crr'rci.< (\: :hc Fl()\rcrs rcsrcd rvith Kamatak: starc Iro,rrion (.or)lrur iiqard
under Scerron ll ('litl .4ir (l'rc\cnrion flnd control oI l,ollution) Acr, l9gl.:hc l]ocrd
hcreby r'icfr-r:e" rlrc ( rn*-nt s,)ut:hr vidc rcf (l ) ior llrc rr:rs.ns mcnrloo..d abo\-c

lhis is :ssrrc.l Lrrd!'r tile appio'rl ofconrpetenr auil:'rir1. viz charrrna'. xsl,cfJ.

FOR rtND ON BI:IiALF OI;
Karnataka Sare l,ollurion Control Iloard

Yt" 
sEcnr'.r^?
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.\r,r'- / lrru : (lll().?lilitlllltl'l
tki.lrccvt / ti.rulll : lro6lhr4xfi,1yrv.ln
t.!ql,/iliJt.rr I Wrrtt,l(u : lrtll'r/tilllx$.{tov,l,l

l(rf:
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L

J.

ai 255e1:,t]3, ?5589112
2558ri I 5 1 . 2558B270
255881t't.2558G520

dpar*d onii. drEOiJ, i:obo{ra d:odti
l(:rrn:tl:tltir S(:r(c l'olltrlirtlt Crllttrol lltxrrtl

"dortd{dd', I o3d 5d( d}dorid), t..'{9, dlr'rrfLt', dcflu.td) - s60 001, di'r!.]d, r1=,dj

'Prrlsnrn 0hnvnrrn'. lst lo 5th Ftos. ll 40, Clrtrrch Sltcol, B0hu;ll'ru - 560 001, KtrrnJ!3r. , ll'J0lA

N,r:l'('u/\\'Nc/r011/ilwr.lr.:{)r'/-rru /ll -lLt35 l)A'l'tj: 0 6 FES 201S

Srrh: ltclirsirt ol (irtxcnl tuxlr:r Stttiorr 25(4) (b) t>f thc \\htcr (l'rrvr:niion antl

C{lrlro! ol' l'ollrrticn) Aut, l')?4 ilr rcspccl ol' \'lis. K;rrnl(lriilt V,i;rslc

\lirrr:rg,crrrcnt I'tr{r:ct {l(irrnkl l'irtviro l:trgirtcr:rs l.inrittrll. S1'. Ncr.?5 lc' [i5

of I'cntnrcurh:rlli :rrrrl 7 & 9 of 'lltirrtturnayal:rnrh:rlli. KlAl)i] irrJtr.rtri:ri

Arr:r.'lSl)liSil!'l)ttbbospcl, Ncllrntirrtgitll'l'lrltrk, Ilcngaltrru Rrrr:rl Disirict.
5(r? 121- r'-9,

Contrintd CI:O rpplication (ltcgistriltitrn No: ll l62r.r) rlliur.l 10.0(r.2(ll6

lnsp,.'ction of tlrc'l'St)l: by lhc Ol'llccrs of thc [{cgionel Oliicc,
Nulunurngrhr cu 10.08.20t 6

ItorJ Ofl]cc lc e r no PCl)\$i!tC\I931\! lwr\rU0l6$5i6 carc,l

2?.ff).1(!i6
.1. rsl)l' luucr no K\VNIP1KSPCU\16{9-15 dated 03.10.2016

5. l,rrxcr:rliugs o[ rhc Co:rscnt Committr-r: i\'lrrctrng of thc Uoarrl hci<i on

u.r.02.101?

6. Shorv (lausc .\-oticc h1' thc Roard I idc lcllct tio

I'CB\NNtC\l 9lid l\$lvl€01 6',11669 rhlcd ?5.()2.2(Il 7

7. 'l'SDIr lult(rNo. l(\rvltlPIKSPCI!'{)Il7'15 datctl I l.0l.l0l7
S. Procccrlings of tltc Consr:nt Conttnittcc lr'lccting of thc Eorrii hcld on

25.0{.201?
9. Bo:rrd Officc lettcr

03.08.2017

no I'CB\Wlr.lcrl9lSulwNl\2Ul 7-l s?5{4darcd

1 0. Inspn tion of rh,e TSDF bl dre ltSEO' Oangtlore Nonh on l 6' 10 201 ?

I l. lrup.cction of tl'e industry by thc llegional Ot'ficcr, Ncilrnr:mgala on

05.01.20t I und 06'01'2018

t2. Pnrcc.iings ol'the Constnt Conttnittct lr'lccting hcid on 29'01 l0l8

Itqrnrblc:

Ws Kamcrrkr $oste Management froject (Ramky Enviro Engi:etrs [-imitcd)' is

;rn cxisring TSDF ar No.75 ro 85 of Pcmnrcnahalli and 7 & 9 of Tltilrrrtwral::lian:rhulli,

KIADB lrxjusuirl Arcir, TSDF Site Daldr,.rsflut, !,Jchurr.muulu lttluk, llcngalttru nlril dlirlct

-\62 t23.

Ttc lrrnd for e$ablishmcnt of common Hazardous \Yaste - Irc,'.lment Storagc &

Disposal ftcility (ClJ$t.'l'SDI;) has becn acquircd by thc Kamataka Inrlrrstriirl Arca

f)cvclopmcnt Boald (KIADB) on behclf of tlrc Forcst, pa0lgrgy and Flnvironmtnt

Dcpsn ncnt. Govemment of Kamctaka. Thc lcasc dccd has bccn cxecutcd on 0l'12'200(

bcrs'ccn $e Fores. Ecology anrl Environment DJF4!]*,ltj -(iorcrnmsnt 
oi Kantrtrka rnd-'' --;"-ii; ;U-{.t, u'dii *a s+r,- A\01'D ust of I't,\sncs' l}l 'tco I RlL\utr
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(r.rr--'rftiutrt trl'Il's. Rrrttkr' lnlm Strur'turc [.iriritcd iud \[/s. R;urrk1. Enr.iro Eii:inr-rs. A
t'r')Ilu?ii 3!:rctnl?nl h:s heerr enlcned into tcn,tcn Kl.{I)ll (Contractine .{urfuorir-r'-C..1) and

s'1r;!iir6itl11'1 of \lrs. Ramh' Infrastructure Linritcd and Itis. Ranrkl. Enviro Engineeis on

0l-ll-:tD6. .{.l grr fic lcrms rrf conurct agrct'rncnt. Suptr Fund shall bc m;rinrrincd b1' C;\
il an L.;crrrr\ ncc(runt.

Thc I"SDF hgs bccn establishcd bl conxrrtium oi [l/-s Ramhi' Inkl-struclurc
Limi:ed rid \!s. Rrnrkv Enviro lingin.-..rs on Dcsien. Build Osn. Opcraic :rnrl Tr.urs:ir
TDBODT) bxis.

The cbole C}i\1'.TSDF cctivitl is rovcrc,j under r-he llnvironmcni;rl Imp;rct
Asscssntent (EL'\) Norilicadon. 1006 isn*d b}' rhe ,\tinisiriv of Enrironnnenr & Fcrcst
(\toEF) undcr itcm 7 1d) of Schcdule oi rhe srid notificcrion [Conrnron huzartjous rr:Nle
rrcsrment. sromge and disprrsal frciliries (TSDFT- ..\ll inrcgrarcd fircilirics h;rvinr
in"incrc,don d: trndfill or incincration rlonc us clreorizrd as "A" and r\il i.:citirics
hating land iill onll'are catcgorizr,'d as -B-J as prr rrhich r!:e prior enviroirncnral cJcarancr.'

nom rhc c*nnal Gotcrruncnr is m:rntlaton'hcfore consrruc(iQn of tle projcct.

.r\,s gtr EIA notificstion, ?006. thc s:rid '[SDF rcriviry is nquircd ro obr:rin prior
Envirr:nmenrel Cleannce tiom lhc conrpctcnt outhorir).- Furrhcr es per pera (iii) oi'rhc siirl
circul:rr. applicarions rn-eir.ed forNOC bv rhe.Smte lrollurion Controt Bnards hr!irrc lJrh
Scptember 3fr)6 mn1'tc considtn'd as p.'r provisiuns of rhc said Acrs. Ilonrr.cr. rhc;.' rvill
l'.ar'.'io obuin die cnri^ronmenral cle:u:rnce trom rhe rcler.rnr Authorirl, b.v j0rh June jOtt7.

if tbc cntt'gory rcquir*s EIA Clewancc :rs F.(T the nes' Notiliution. In such cnscs. *c r:nir
c3lt mcaflrrhilc car4' on sitJt thc cc'mmcnl'emcot of their project aciivitics. Projeurs rioi
seeking cleuance under f:l-{ Norificgion. 20(16 b1' -'iOrh Junc l0C? uilt tr rr*arcd as

violation ca<cs undcr Section l5 of Euvirtrnmcnt (Prolecrion) Acr. 1986.'l'hc Cli: ro lhe
projcct ttx issued on 06.07,2007 i.c., citcr the EIA notification, 2006 camc into itrie.

HotreYcr. the Boerd har issucd the CFE to the projecr consitlcring ri:r: IIg[:.1:
circular dated I I . I I .2006 rsherc in it is mcntioncd as Consent io [sr:rblish (NOe antl prior
llntironmentsl Clear.lftcc are scpitrare lcgal requircm.:nts. ar1' pnrjcr.-l proFlncni fuLc lo
fultrll. -\OCs requircd under \\fr.tcr and Air rtcls arc rn:nd3rrn' requiremcnt unrlcr rhose

Acu ond rrill hn'e to hc talen as rcqu!;cil and do not requirc to bc- linke6 Io cll,iromrc,ntnl
clearencc.

SEL{A, Karnataka viCr' lclter dated: 01.12.201i hirs issued dirccrions unrirr Sr-t-iir:n

{5) of the Enrironment (Pmtcction) Act. 19$6 to issuc Conscnt for ail such projecis

a!:r,rcling El..\ Notification ?006 and subsequtnt anterylmcnt unlv alicr submissicn oi copv

rrIprior Enrinrnincnml Clcarence issue in accordar*e rrith larv.

As pr \toEt' Notification dnted 1d,01.2017, " ln crscs of violltion, acrion rrill be

ulicn against the project proponcnt b1' the ruspeclilc State of SPCB undcr thc provisions oi'

Scc, l9 of thc linvimnment (Protection).Act, 1986 aod funhcr.,!o c()nscnt (o opcrnle rrr

mcupailc)'ccnilicate rrill he issued till the Jroject is granted lhe EC."

1}r'I-SDF authorities vidc rcf.(l) tras submiitcd the applica(ion frrr (onscn: ur)dcr

rhc \\'arcr (Prcvcntion and Con[ol of Pollution) Acl 1974 & thc Air (Prcvcntion :trrtt

Contr<rl of Pollution) Act. l98l for thc period 01.07.2016 to 30.06.2021. Thc llegional

OfEcer. Nctamarrgala inspcctded the facility vide rt(2). The BornJ vide rel.(i) lras called

deEils rnd tlre facilit.v vide ref.(4) tras subrnittcd tlrc dctails-
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tuL(' illntr(\li;llc xcli(\rts r)llt!n\ri('il ;rtl1'rtislsltr Il;t;pctts' 11:'r XIr\Dl1 onrt KSI'Cl1 rrrll

"'*"^' .".,;.,":l"t'n'' '" 
tn'' 

':.," :''l'"1'),11.'J:,'Ht::i:,,:i]'lli':['li:.i]':"'l;;l'ii-::

:;i';;',:'i:: ll,lli ll lll ;ii:'.:n :; ;''i;; "cci 
*"'r rrun' K I n r> B

Itc'-lit'tul 'scnrur 
llttlinrntncnt;rl 

()lllccr' llcngaluru Sultll ol tlrc l!oa;d inspcclccl thc

, .r,' ,i,llitlli'li" t o 
=o' ' 

rnd I clt"ttc'l :ts l-*lorv'

. ,'hc p,.,jcr', r,r,hcri,i,s *r:j.:::Illix:,^;l;l-,'lJllllli[llil:l]l'JIli'H::,::
lhs instrliltiOn trf incitt'"rlltrr

of inc intrlittrr' ' 
'rl 

ofnuchincrie's for thc estahlishtt:cttt of in{incrlticn plrrrt

' :l:l;iil lfi'-'Ic' ilT:il il' ;::;'il;;i'o "spc'rirc 
rhc \\orks irD'::rr"di:rtcrl to

,,iu.i ot.i "ttttd 
lo opr'rstc rrithin 3 ruonths'

. Thc haz:urjor" tt''tt" t*tti*tti f'o'' ittftf'utg; is stotJ scnx:ricll in r ci'rscd sitcd

providc,I s'ith concrtte n'-t';";;;;;tof t"itn FlOno shc'els to nrini:r'izc rltt snrcil

ttuisUlcc'

. Und., compliucc to ruthonz:rtion' it

trcing conrPlicrJ

rhc Region:rl ofticcr' Nr:lmtrr'i.'::,,:f.l:: l::t"i::,11,":::':1,[,];::',;);:':
0: o,,ol's,l:ffi.li, :fi ;':;i ,.:x: i:i:ir :: : :*l i,:lllli;i;.;':ll:,[ : :il ::

is nrcnliorrcd thlt lbr mosl oI thc co:idilior]s xre

0.i.01.:()lS nd 06'01'lQlU onfl NDt:rrsu 
-1-2017 in,.-.spottsc lo s!'trrr '

I;",";il;;.;;;;;;e bl rrrc i,''iusrrl ''i't" l:l:l:l,:":i:',lln. 
"u."^.,,u's 

,edc r^ Li:c

ffi ' 
:::: iJi I'L[';]" 

.lll' 
[:::X; ;; 

::', ::rj*:::"# :: : : iil ;:;i ; ] 
" 

o' o' 
"''

:ffi ;::':T":;::",1ffi t;:il"""i oni'* 
"r'hc 

Boarrr orr c6' c r 20 r 7'

Hcncc rhc follorving ordcr'

l, 'l'Lc llcilirl' has uo( takcn any initilrilc to provi<lc lr'lEFi for l(cirlntcrrl :rnLl 'iiis1>r:i:rl

of lc:rch:ttc cllltrcn:'

2. Thc facilirl' h:s firilcd to cor))plclc lltr: incincr'rticn cstublishrncr't \\o:ks bcforc (o

. *lfllil;;.,ili'::l;l'ir.:'lJl": ", 
monirorins of r*rrbicnr .rir q:,rirv on

-' 
ii.di.uors urd 06.01.201&ABL 

accrcdir.rion [,r thcir laborn,,ory brrt rirc apptor':rl

r Thc ticilir;- has obtrint 
ir,jir'iiiii,n t cc, c()l is not obtaincd' 

concrcred. f)rrrins '.lrc time of

s. ii,i.*"i '.,a't"T:::ii$H.f i,11',1.t':'li,1-;",#;';;;;,;;ir r"o,cs *ir.n"
inspection.'l"t T:"^,l li;;nini oir'.i n.,.tn' ut t'
concrclcd befort comn

r)espire oI surlicicnr opponrmirics ti:'i'L^)."1i,,1i,fi::]:: :ii::T"Ilit
.,.-*'.i J"runin1s n5 sctt os to contpl!' rtillt thc ttott"

ilil ;' i;":: ffi l'' j*r*':ll'{*, }"ffi*u iifl 
ji flil ixi

ili.:^iJ i:H:,l $:'H*",:l
coutplianccs obsen cd a5 aDovc'
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lu t1s nr*rrrrthilc, ur frtr lhc di'.*ctitrns of thc lhnl'bld I ligh Currn of Krrnat3k;r rn

\\,t, Nu. SlStt,tr:o16, Arlr.lilirrnul ('llicf Sr'trctury h) Go\cmnttnt, I)cparlnrtnt t'l'Fort'st.

lirrrlrrSr .\ l.nr,inr|lnrt'nl, h{rud hrrh th3 l'sl)r ()n(T.ttof flnd complainsnts. r\s g:r the

i,,*u,*ii,l,,.., rlufirq rhu hc.[ing. Clroinnan of tJrc []trlud htr.s llnnr:tl I cr)mnlittcc hcad"'d br

('hit,l' Ilrrvirunuunlnl ollice, on l0.ll.?{)16. cornntillt.c ins6ctcd tllc iicllitv on

0(,.(l l,:t) I 7 ud $billiltnl rcFlrt orl I 0.0 l.?0 I 7.

l;urlhcr, tlrr lloonl on 01.10.20t6 ond 20.07.2017 tr.rs rtqrrcstcd lhc Dcpirrtmtnt of
l:cohr5!' N ltrYinrutnnt. G{rvcmment of Kamut[k:I, to clarily on lhc [invironnrcntel

clcnmutr lbr lundtill fncility.

'l'ltc issuc of tstunting co,r$cnl for thc pcriorl 0l-0?,201{t h) ]0.06.201i t)nder the

\Vnltr lltnlcntion $ftI Contml of ltollutiou) Act. 197{ & tlrc Air (l'rcvcntion und Control

of ltollution) Act. l98l rvrs delibcrxlcd in thc consent contntittcc mccrinL! hcld on

0{.01.t017 and lhu Comntitt("c sllcr dctsiled dclitr*ratioos r.-conltncndcd lo issue Sho\r-

Corrsc Noticc & ohtnin time bourxl eclion plun for contpliuncc to consent condilions.
Atccniingly. Shorv.Causc Nodce \\ras issucd vidc lcner No.

PCB\VMC\I9i3U lVlvtE0l61669 darcd 25.02,2017 firr thc non-compliauccs. l-irc TSDF
outk)ritics lurvc suhnittcd reply olo$g s'ith tirnc bound comnritmcnt vidc lcttcr No.

KWN,II\KSI,CB\03 I7-l 5 dored I 1.03.201?.

The issrr of Er.nting conscnt for thc pcriod 01.07.1016 to i0.06.2021 undcr the

Wnlcr (Prelcnlion ant Conuol of Polltrtion) Act, I9?4 & the Air (Prelcnrion cr:d C()nrrol
of Polhrtion) Acq l9$l rvm agoin delibcratcd in thc conscnr committcc nlccring hcld oo
25.0{.2017 md thc Committoc obccn ed tlrot a lcrler tuuc bcen addnsscd ro Dcpaflmcnl of
Ecologl' & Ervinrnmcnt, Govcmnxnt of Kcmrtnka sceling clarification regrrrling
requircment of Eovironmcntrl clc*rance for thc projccr as pcr EIA Notiticrtion d trJ:
I 4,09.2006 and dql'ered the subjcct.

Thc Board has communicared the decision of rhc consenr comnrirrcc r(r (hc'lsDl:
aurhoritics vidc lcucr dated 03.08.2017 regarding rhc requiremEnr of Envinrnmenral
Clcarancc to tJre TSDI'.

Thc TSDF 3uknified copy of MoEF lcrtcr darcd 23.10.?0r7 arjrtres-scd ro TSDI: ro
tre Board (Clarificafion wilh rcgard ro EC) &s meotjoncd bclorv.

"lt is rcitcrared that rhc ministr-r has issueil EC ro N,t,s Ramli;- tor sertins up o[
incincrf,ror al the cxisting TSDF Dahasbpet. L.rndcr ircnr i(d) of rhc F.la
notificetion 2006 i.c'(all intcgrated facilitics having incinerarion antl lantlrill) so thar
thc eristing TSDF w l become an intcgrarcd common hazardous rrastc
managemed facility."

As pcr 7 (d) of the [:]rA Notification 2006. comnron hazardous \yasle rrcarmcnr.
norag€ ard disposar facitilics crsDF+ All inrcgrared faciritics having incinerarion &
laadl'ill or incine.tion slole. Ho[tvcr, Board hss nor rsccived an1, clarification on the
rcquirorcnt of Environnrcnral crc*rancc for hud till laciriry eirhcr from i,roEF & cc or
lrcm Gol'emmenl ol' Karnata*a

Fuflb*' KTADB who is 0'. controcring Authorig vide rcrer dated 23.05.201?.
has rcquested tle Board *to stop aI approvals & pcrmi:sions (cFo) rcquired to opcratc
TSDF until all rhc above meationcd deposits arc madc by rrr/s Ramta Group. (hcc fund
amounr 

-is 
dcpoire4 thry wiU convcy the $anc upon which KSpCD to gi". .*qriJ

apprornl /pennissioas 
!pFo) for operation of the prant. Further, KSpcB was rcque$d ro

^ -,a'
Scannetl bv CamScanner



orrpErt

In cxcrcisc of the pc\\.crs vested rvith Kamatrka Statc Prrllution Control []ulrrJ,

un6cr Sccrion 2_((4) (b) of'the Watcr (l'rcvcntion cnd Control of I'ollution) n cl. 197'1 llr':

Il<lard hereb-v- "R"furi"'tl:c Con$elrt sorrg.ht vidc rei'(t) for lhu rcasons mcntic'tted lhove'

This is issucd rtnder tltc approval of conrpr:rcl]t aullroril,y riz Clrairman. KSl,(lI}.

IOR AND 0N DEIIAT,F OT

Karnatniia Statc Pollution Control Ror'rd

I
4l)4rrr/

N.IEN{B[,JT SBCRETARY

{A

To,
\-, OccuPier

iVUs. Kanralaka \Yasle Mnlry::trcnl Project

iii;;'6 F'nuito Errgineers Limited)'

sl'. No'75 ;';;r''Pt-mcna{ralti snd

i' x I o f Th inrnranrryaknnalralli'

KIADI] tndustrial ArBo'- 
'

TSDF Sitt rittt"t'rlct' r'rototangala Taluk'

ffi;lt* n'J oio nd'562123

Scanned bv CamScanner



AN).le/(uko-4
IN THE

UNDER WATER

6rh

DATED

4xDj
The Member Secretary,
Karnataka State polhrtion
"Parisara Bhavana",
1*, to 5.h Floor, 49, Church

.. . ,..:.
HON'BLE Mr. *Ustred.g*lrt J. GI}N.IAI,

.'l _ 
--.-

HON'BLE Mr. DINESH KUMAR ALVA

3_D APPETL/TIE AUTHoRTTY AT
IGALOR.E

a 
^Coutrol of pollution) Acts, t974

ihfrd;'"g, M.G. Road, Bangalole.
DAY *reencH 2()18 '

'.' , :.

.....CIIAfRMAN

..... [@xrBER
HON'BLE Mr. T, PATTL

BETWEEN:
Appeal lilo.O4 C

ll 
l:,5::::mk waste Manase ment prd&

R. ?:,;1" irj S11p Enviro-"n n gine;;;ffi
Sy.No.75 to 85.of peumanafraffi 

&,J .- _ Lv vvr!/,I r srrlllli{f}analll
Sy. No.7 & 9 of Thim,menayakan:u'.rrrr. t s, y or Inunmenayakanahalli,
XI AD B Industrial .trgg,fSbF Site
Dobbaspere, Nelarai*li"f. Caluk,
Bcngaluru Rural Distict_S62 123
Rc'pr-esenlgd bV Senior General Manager,
Sri.Amit Chaudhary..

By Haranahalli Law F*rtners LLp
Sri.Subramaaye B. a.lrd B_B.Srinatsa
Advocate for Appelta ntl *

o 0.01.
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Mr.Justice

$re hasg

up for Admissicrn tod.qy, Hon,ble

ORDER

-

Subramdnya.R. Learned Counsel for
D.Hiremath Learned Counsel

ir-

l{
{t,
I
{
t
t

-t
@.
t/i

{i
l

.i,

I
u
*
q

I

i
x
i4
E
fît

the

for

Mr.

the
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Eled po'firer today and also
. ,1--

lriag for Just Law who rvas
entered

The Mr. $trbramnaya R. Learned
Counsel for t presses far an l-Htfrim-0rder. He
subrnits that was established in the )4eqr t00Z anci
consent For op*ration was grarrted qn 19.6.200g. He
further subnnits that 3 months before the eqpiry of consent
the appellant made an application for gdnewtifleefi,sent. The
said application was kept pending for over a pef,ipd of 2 years
ar:d no order was passed either rejectiag or renewar of
('()nsent. Eventually on February 201g at Annernre_w,, the
application for conssnt was rejected wr certaiu grounds.

1-

Mr- subrqeanya.R. Learned couasel invokes section
2r{7} of the water Act to conrend that any apprication u,hich

to have been gfanted.

{

,
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',

tffi:::i'e l5ij
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Hirernath olposcs

the certarn lasuna

the grant of Ir-rteriat

was fiou*d *hich has
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been pointed or, io,ta*1i#ffi*...
just ancl proper. Xe nrr*rer reserves

In so far as the
perused rhe protrisio*

Hence the rejection is
his right to fiIe the

question of deemed conse*t, Ixre. have
r,rrder the Water Act whicjr umUld read

as under;

statement of objection as vrell as vacating oi modifuing the
lnterirn Order, if at all it is granted.

Mr' Prashantfo*r. grrtfry le"r""a counser ap,pearing for
;;;;-*,

application to set-bffi inpleaded ip,trre proceeding under
order i Rule 10 qf edd* of civit prq#xq- He subnirs that
the appticant i= a @ and "r..qffigr. ad **"i*t tf,i.
authoritr,, to come to a just and

grven or refused etrlier, be
rxrconditionally on tlie clprry
the making of an application
respecrs to the State Board." '

d

Prima facie for the present, t{€ are of ttre viaf S{ahrs quo
is to be maintained. this onder of status quo will br subject to
rectification of the deficiencv pointed out in the iapugned
order.

open , fer the Board
:

to seek vaeation or

-a'

"The consent referred to in sub-Sectio' trisrfifi, unless
deemed to havd been Etven
of a period of foirr msnf&a of
in this behalf comp$Bte in all

:.F. , .r I
'i

6Ee,:h
a( @Et
fti*..iy-

ification of the order 4-
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-#;.
:'-

Y .:\ft
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ii)

iii)

iu)

Ap;re&I*ntrs request to file objectio4, to the
implead:irg application is granted. He'shaII d9 so

within 4 weeks from tod.ay.

:

L,earrred Counsel for the appellant to "$rpply one

set of tlre papers to the proposed respcndart
\

'-+Mr. ffitapanya R. Learned. Corrnsel for the'I

appelsg _.+ubmits that the TVo qfrit .petitrons
r' t-

which arC'fiIed in the High Court of Karnataka u,ill

be withd:rawn on or before l3rh of March A01g-

Re-Iist the matter on 06.04.2O18.

SdJ.,

Menber

':

,Jco.ring fco---*-.-g
Certilied f8..-*-'-
CopY tYpsd tV .-**.L'--'-.-

,,CEBTIFIED COPY'

xi.M*.'rAN
ilRNAl r,rA SIiTE i,itl',.i-ri E LiiTHCRtTI

(utido, Air & l{1,l.rt i'.c^,r. tj :i}'6re }'

' $dl:
Chaumart

Sdl:
Ir';.u::.::r

apprigd ,r.fibJZ€J&
;';;;;* on-3dr barg
.rry n*rr" r"lrrr&JAIM

#*b
ti( @l;l
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AruNf:{tJtlF-5.

F..No. 1O_6sl2o12_rA.rrl
Govera,ment of India

Ministry of Environme8t, Forests & Climate Change
(IA-III Diwision)

subject: Environmentar crearance__for settiug up of incinerator at rsDtr,Dobaspet, Eangalore, Karaataka by M/s Ramky EnviroEngineers Ltd. -Reg.

This has reference ro your letter No. N, dated Nil and subsequent lettersdated 21.03-2o13 and 29.rr.2013 seeking Environmenta-l creara,ce under ttreIfnvironment Impact Assessment Notificirion, 2006. The proposal rr."-u"..,appraised as per prescribed procedure in ttre light of p.ori"'io." 
".a". arr"Flnvironment Impact Assessment Notification, 2006 0n the basis of them cn rl a +^^. -l^^,,-^.^.^r:ra.r:..r,i.r.uri uuuuiric'rs enclosed with the appiicaiion viz,-, the Form-I, EIA,EN'IP' and the additional crarifications iJrnished i,, ' .."po"". - 

a ,tr"observations of tl.e Expert Appraisal committee constituted by^the comfetentauthority in its meeting. 1.]1-." 13*r _ 14rh May,2Ol3,2g..t, ' 2g,a Novelber,2013 and 19th - 21st May, 2014.

? It is interalia, noted..that the proposal involves setting up of incineratorfacility of capacirv 5.5 Million xcarTurliooo - 15oo kgl hr) within the exisLingHazardous waste Treatment and Disposal Facilit!' oi x"..r"tJ" wasteM-anagement project (KWMP) at Sy.No.7, 8, g, ZS, Z6: ZZ, Z8, ?g, ;A Ai., AZ,83, 84 and 85 at Dobaspet, Bangalore Rural 6istrict, 
-Karnataka 'St"t. 

todispose t.l.e Incinerable waste of the industries in a scientific manner, 
"o 

th.tthe existing TSDF will _become an Integrated common Hazardous waste
|lfanagement Fasility (lCHwMF).. Totat Arei of CII_WTSDF i" sA.S a"."i tiz.asHa) and in which the proposed incinerator ur". i" o.3s Acreslo.ii iili-i.t.rwater required for incinerator facilit5r is 1og KLD. The wastewater generated
llom the proposed unit will be recycled and zero discharge wi]I be *i',iu]r"o.
The incineration will be provided rrith a stack meetiirg MoEF guidelines(mini'num 30m), spray dryer, muJti-cylone, bag house, wet scribber forcontrol of air pollutaats. Mitigarion measures. ari proposed to minimize the
adverse impacts if any due to the proposed activity in the form of EMp. The
budge-t proposed for implementation or gup measures is Rs. s.o crores is
capitar cost a,,d Rs- 75 I^a.khs /per annum is recurring cost. The 

""pit t io"t
the proposed project is Rs. 28 Crores.

To
M/s Ramky Enviro Engineers Ltd.,
Ramiry House, Site No. 25-3O,
2nd Cross, Raghavendralagar,
Hennur Ring Road, Kalyan Nagar (post),
Bengaluru - 560 O43, Karnataka

As es irn ated by Karnataka State
No. PCB/sEo /wM/ 12-t3les6

1

Pollution Control Board (KSpCB) vide
dated 21.09.2012, presently out of

I+

Vayu Wing, 3'd Floor,
Indira Paryavaran Bhawan,

Jor Bag Road, Aliganj,
New Delhi - 11() OO3.

Dated: 19ttt September, 2O 14

J.
letter



30362'76 MT of Incinerable waste generated from the industries those whohave Mou with TSDF, about 14ooo Io lsooo MT is 
-b:l.rg disposed by captiveand other incinerators. Remaining q"urrtiry^or lsooo to r6ooo MT ofincinerable waste needs to be ai"po""J-dy means of hazardous wasteincinerator in a scientific way.

4' The above proposal was considered. by the EAC in its meelings helcl on18th - 19e October, 2OL2 and,13* 
- 1+; li"lr,'-ZOt3. The EAC exempted t]-ePublic Hearing for the project, since it is locat;J; notilied industrial area. Thecommittee noted tr:at a r-epresentation *." ,.".ired by the Ministry and a_lsoby the members of the committee *:l:ll.l.g"ii"rr_regarding the proposal ofM/s Ramky Enviro Engineers lta, lReeu e"rs:rlre. tt rras ueJn mentioned bythe complainant that MoEF has aJready 

"..8.a.a Environmenta-r crearance(EC) 'to M/-s- Bangarore Eco park R t. ria. -rgE:pPI-), for common incinerationfacility at Dobaspet, which is at a distanc. ;r ;n- 
4 from the proposed facilityof M/s Ram\y Enviro Engineers Ltd. it has ui"o been me'tio'ecl i' thecompraint that Karnataka state polrurion cont ot Board, Banga_iore hasalready prorrided consent to estab[sh to geppi. ^it 

has been mentioned rhatthe KSPCB has accorded the consent to estabrish ancr consent to operate toREEL only for land dumping facility.

5' The committee advised Ministry to communicate with the KSpcB fortheir comments with respect to the- drrrectlor/ ilio.ri.res of Ho.rrrte Highcourt' requirement of the iacilities.-wheth., uoL iri r^"uties are required oronly one facility is required and ,v*ch o.r" rr* tn u""pro-aed the crcarance incase only one faciiity is to be located. The ltil;*- Sent a communication tor(spcB and it has been infolmed t, xipl;;;;i.it.. No pcB/wM c/s*o/63693./20L3-74 /854 dated za-oz.iotq that theredirection on number of facilities to be accommodated 1""":;.:;t"Lflidelines/
6' The Expert Appraisal committee, after due consideration of the rerevantdocuments submitted by. trt" p.o;""i proporr.nt and additionar crarificationsfurnished in response to its observations,-have ."*-.o.nded for the grant ofEnvironmentar clearance for the n."]i"" A*;;;;y, the Ministry hereby---aceord-s' nee€ssary- Enwir-onment ciearance for trre a-uore- project -as -pe. the-provisions of Environment Impact Assessment Notification, 2006 and its
:ffi"ffi3:"Tl"#Sents, subject to strict 

"o*pri"rr.. of the terms and

A. SPECIFIC CONDITIONS:

'consent for Estabrishmenf shan, be obtained from State polrutioncontror committee under Air and w"t"rl.iand a copy shan be
. :I3.-rr*d 

to the Ministry before start or any construction work at flee

The Karnataka State porlution contror Board. tKSpcB) w,l ensurethat the two facilities i.e. R;*r$,;;"i"1I*,.O and Eco parkI i'nited, shourd not rerease p.u"t"rrts simuttarreously in the ambient
:l5"*ent 

more than the road bevond;;;:"ibre rimit for that

(i)

::rr ,. :: ;n.;r

(ii)



Guidelines of CpCB for Common Hazardous Wastes Incinerators shallbe followed.

Necessar5r provision shall be made for fire lighting fac ities rvit].in thecomplex.

O.n line monitoring shall be orovided to monitor the air pollutalts.The details of monitoring shall be ."";;;-;; be submitted alongwith the six monthly monitoring ..po.i. 
---- *'*

Transportation and haldlin g of Hazatdous Wastes shall be as per tJ:eHazardous wastes (Management, Ha-ndring and rrans-boundaryMovement)) Rules, 2OOg

(vii) An on Site Emergency Ma-nagement plan shall be prepared andimplemented.

(viii) Periodicai air qualty monitoring in and around tl:e site sha.Il becarried out.

tix) Use only low sulphur diesel. No other oi.l shajl be used.
(x) The project proponent.- shall .set up separate environmentalmanagement cell .for effective implementation of the Jili;;environmental szrfeguards unOe. 'the-- sipervision of a SeniorExecutive.

(xi) The funds earmarked for environment maragement plan shall beincluded in the buciget and rhrs "fii-;;;. diverted for any ot.erPurposes.

(vi)

(xii) Project proponent should develop greenthe site with plant species tt at*"r"
pollution abaterxent.

belt all along the periphery of
srgn lcarit arld used for the

B. GENERAL CONDITIONS:

?he project
management
environmental
Executive.

(iv)

(i)

ii,

(iii)

proponent wiX set up separate
cell 

- 
for elfective implementation ofsaleguards under tl:e supervision

F\rll support shall be extended. to the ollicers of this Ministry/Regional office at 
"Ttp"^ !v tt. p;;j; proponent duringinspection of the projecr-ror moniLring p'"-;;;;" by turnishing tuIdetails and action plan including action 

-takln 
reports in respect ofmitigation measures and other 

"rri,r.o.r-."t"il'rotecuon activities.
A six-Monthly monitoring- report shall need to be submitted by t}leproject proponents to .the- Regionar oil- Jr *ri" Minisby atBengaluru regarding the implemeitation of the silpulated conditions.

Ministry of Environment, For€sts & Climate Change or any otl:ercompetent authority may stipulate any aaotionar conditions or

environmental
the stipulated
of a Senior



modify the existing ones, if necessary in the interest of environment
and the same shall be complied with.

The Ministry reserves ttre right to revoke this
conditions stipulated are not compiied with
Ministry.

(vi) In the event of a change in project profi1e or change in the
implementation agency, a fresh reference shalt be maie to the
Minisu-_v of Environment, Forests & Climate Change.

(vii) The project proponents shall inform tl.e Regional office as well as t^he
Ministry, the date of financiar crosure and final approval of the project. by t}re concerned authorities and tl e dati of start oi land
development work.

(vii, A copy of the clearance letter sha-I1 be marked to concerned
Pancha5.at/local NGO, if any, from whom arry suggestuon/
representation has been made received while processing the fioposat.

(ix) safety provision such as bus bays, service roads intersection
improvement etc., u.i1l be carried out by the project proponent. Theproject proponenr shall provide adequate 

- 
falitities Ls per IRC

norms/ guidelines.

(x) State Pollurion control Board shalr display a copy of the clearance
letter at the Regional office, District Industries center a,d collector,s
Office/Tehsildar's ollice for 3O days.

7 - These stipurations would be enforced among others under the provisions
of water (Prevention and control of pollution) A*1gr4, the Air (preventlon andcontrol of Pollution) Act 1981, the Environment (protection) Act, rsa6, rhe
Public Liability (Insurance) Act, 1991 and EIA Notificalion zooo, incuaing ttre
amendments and rules made thereafter.

I All other sratutory clearances such as the approvals for storage of dieser
., from chief controller of Explosives, Fire Dipartr:cent, civf, eviation
Department, Forest conservation Act, 19g0 and wildlife (proiection) Act,- rgz2
etc. shall be obtained, as appricable by project proponents from the respective
competent authoriLies.

(v) clearance if any of tl e
the saLisfaction of thc

9.. - , The project proponent sharl advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacul", i;;"g"info.rm,rq that the project has been accorded Environmentar clearance- and
copies of clearaace letters are available wittr the State pollution control Boardand may also be seen on the website of the Ministry of Environment, r'orests aclimate change at http: / /www.envfor.nic.in. The advertisement should be
lade within r0 days from thc date of receipGr *re crearance tetter ;;;;opy
lt-}:..:::" should be forwarded to t.Ile Regional offi;-;i -this- 

Mil"t / "tBengaluru.

4



10. This clearance is subject to finat order of tJ.e Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No.46O of 2OO4 as may be applicable to tl-is project.

I 1 . Any appeal against this clearance shall lie witl. tf.e National Green
Tribunal, if prefcrred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 201O.

12. Status of compliance to the various slipulated environmenta-l condibons
and environmental safeguards will be uploaded by t1.e project Proponent in its
website.

13. The project proponent shall also submit six monthly rePorts on the
status of compliance of tl.e stipulated Clearance conditions including results of
monitored data (botJ" in hard copies as well as by e-mail) to tl.e respective
Regional Office of MoEF&CC, tJle respective Zona.l Offrce of CPCB and t}te
SPCB.

74. The environmental statement for each frnalcial year ending 31$ March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
{Protection) Rules, 1986, as amended subsequently, shall also be put on t}re
rvebsite of the company along r*ith the status of compliance of Clearatce
conditions and shali also be sent to the respective Regional Offices of
MoEF&CC by e-maiJ. , ,

Director (IA-IU)
Cooy to;
(1) The Secretary, Deparbrrent of Environment, Government

Bangalore.
{2) The Chairman, Central Pollution Control Board, Parivesh

cum-Office Complex, East Arjun Nagar, Delhi - 1lO O32.
(3) The Member Secretary, Karnataka Q645tal Zone Management Authorit5r &

Director, Environment Technical Cell, Department of Porests, Ecoiory and
Environment, Govt. of Karnataka.

(4) The Member Secretary, Karoataka State Pollution Control Board, 'Parisara
Bhavan, 4tL & Sth Floor,, # 49, Church Street, Bangalore-56O OO1.

(5) The CCF, Regional OfEce, Ministry of Environment, Forests and Climate
Change (SZ), Kendriya Sadan, IVtI. floor, E&F wings, 17e Main Road,
Koramangala Il Block, Bangalore - 560 034.
lA - Division, Monitoring CeIl, MOEF&CC, New Delhi - 11OO03-

Guard iile.

(LaUt Irapur)
Director (IA-IIII

of Karnataka,

Bhawan, CBD-

(6)

17)



PREAMBLE:

. f,nrvirlrfvrdffi
Sub: NcC for setrr. nprinic.i^- ^ 

jr.q. :? a Rotari, Kiln Iirc,nerata,. n L_r)r_

_PhocEEp,Nca;nrH

p e rm i ss i o n 
"l :y_uy,,. 1,,,, ii "i, I,, ".ll : I ;jljl,;, tt? :llIocared at D;rbasper u, or,ri i.i,il,rn t,,,ginuers Lrcl, -reoRead: 1. Gow. Ord

z. 9"..,r"n1"#'' 
ti,t".' ENG 2002,9:l.o' 74.oz.2ooz.

dated:13.1 1.zoo3. 724 Eco 2003,' 3. Corrigendum -No. 
FEEdated:31.12.2013. 746 ENV 2oog,

' irti t,:::'i,'i "i.[]!1tifi .'^': :: Po I ru t i on co n,,or
t6/32,dated: 24.o4.zots.'lcll{amky TSDF/2015-

-S.. 
Covt. Order No. f.fE ZS 

j"UaO 
,OOr, rlated: zt.O4.2[a4.

?r

(h.eJ'".I,:"il:l:;,iri;"T':;'":::::::t-ri.section 6, 8 and 25 or the Environment

4,i::"J,*,i; ll*tti;i::ffi :;ffiffi i;i-' li'i,':iT:*l#'
rdr/hr at rSbF site was discussed-lnd creriberated aridineratorfaciriryofcapaciryt.i..subiect before the Board rnc meeiing and then pl".u ,h.it-rvas 

re'solved to place the
tating turiher crecisions. rhen tir-ffiecr was o,r.r;r*'irr,iJ"X:::::"rilTl";;,T;" hcld on o5'o3'2015 on *" t"*"iltposal of incineration faciriry at rSDF-sir€ andHffi ["TnT!lry;,?:*"u;",'il;I;u_il:#***bserva'ons,hesaid

'ff"T1:i:HnT.l;:::**ffi ;T:-Ilf li.:*lX;*;f Xil:ff;'ff U:
In the Govr

,berecom**;:ilI"1}olfl:,;T,.,1.$:!:Ji"_-i:,fi 
:1,:T.."J,,;;1ti,:,t,,il:establisDrftent 6i'?rreaprignt r,"raa*a.oirporrii".u,., ii=rrl ;t rhe identified: rand inrlabaspet of Nerarna-ngara Taluk, i"orrro." Ruril oisrr,i,'"r.o", rute b1o).of Hazaidouswcste (Managemerl-Lq H""arirrj"o.rr"r, 1989 

", ,ri.i,*red by the Hazardous.WasteF{arugemen[ and Haird]ing] O#.odr"nt Ru]es, zoa3. 
.

--"'rTenr is acquired bv the Karnataka.rndusrrial 

^.;;;j:;,]il*$:gJ3::.,1r,,j:,rruD€ut proiect and'Deed of Lease-enterect intoron ;;";r.'."rr:::":r"::l:jjdbousand and six 
!:1.13.200.6], 

il"*rr* Bebween ."r.*,,xl',r"i1il::"H:1rr?J[]..=, 
.rp -cqrernmenr [Ecor'gv and Erwirqr*nen,; ;;;;;;r, * ,,r."rr:l;n,r..ry,*l*.' Eavjronmenb Bengaruru i,c r-"rrri nir,i.r, "*pr"rrt.;;i";"rer rhe conb-ol perrnitted tobetd rneering and.invo.rvea its assingn rr..ur;;;;;';r;;;::, administrator or nominees' #Jff;::1[H, ;irlJ,:na 

mlrv"r n fr"'il'; ;"' ;;;; 
". *,*n' i;, - in*,," 

",,
j_

l.::; ily-;g*,. ,

-q,

EXUR



?2-

)iir::.), , ,....

_! ..: lr),.,,.

.... i.,. ,-.,.: ,

?l :---

. According to the proceed . "d1

lreltl on 29.05.2015, as o"r r"r.'n*t 
of rhe 2Bth meetinB,.of Steering comrniftee rheeting: ,..,

;:::*;i:#HIf ilt{i,:T,..l.'::X"",.,Ti;1,..f *#ilT::*l,h:
capdve inci

i::ff *i::l,, rf, J lI*{*, #:H l:..! 
tr# x l:l t':,l:ffi

Ramkv of ."or"i-i ;:-,;l'" t:: establishrnent bf ri
the framewtpacity 

1.5 MT/hr. sul . ew_ incinerator sought by the r"r/s

exisri ng,,.::: *,"];Tl,iffi[::'il::"'.T i:::ffi:'.::i* *i:i::,T*,il i: --
:

Thc said meeting was concluded with the follow.
1. In respect to superfrrnd ar 

- -- --lng recornmendations;

byqheR.am}ry;;;;;l|c.".,ouulIiabilig.fund,anundertakingshaltbemaiie
. KspCB. _pen an accoint and the fund.shall i".ri_r*d by the

.2.-.Inres' r" *"oo""i""i,H::Tff.$ll: |:Tp.qriiup iliaii - - :

ofthernatter.-:-.-8/andEnv-iron;;;;.J,'"?j:*:,::,].,",1H;:ffi**.

3. As there is availabitity of incinpr:hta ,.,^_- 
.:.

:

Uu ttoroi.l;|T.,:|" or rncinerable waste, ?n incinp,.r^- c- _.... r,r-. rn" u"l*t-Y1!1 
du'e approvals 

"na ur;";';" 
tlrcinerator racitirv'i?TSDF site.can

f".i.-iltlj,rivlte iiperator need to think on ,hu,tnn'tal 
opinion.already gi""ri-iv

4.,,,, o*lild thatAddir, 
r --= ' '11" 

. 

s"t; fee accordingrv

' u***"nt a chairman'l;t:' ChiefSecret"", r,.",:-y:d"ry and Environmenr
s tock o r e,;;;;; ffi: ; T;f_Til'fi : ;; : J :o'; 

; ;;,I" # 6',',, 1 u nu z0 1 S
Thg Addirion :

sitti of M/s Rar

ftI1ilg:::t '""0',-,,1,';;:'-t'::*a' 
r'rliu;;neui::iiy,l,iiJ:[Horexisring 

;, 
r;Jit :'.hffHm" ; #..lH ;,:T,"t#xfu ::1tr$;.f$i*;g
3ffi1::,:*il:::::ffii*!onsr, 

"" 
;ira..i

, olher in lnu..rlsterns 
that !;;;:,:'l'htechnical personn

es,;,blish*",,, 
JJ-]]':;tems 

,;::,". ;i:-1,'*"=' ";;;;;';")' 
the said p'opo"i for seftins

meedns.rS,""i:*ffT*i.fr 
tri{:ilj?,"l1TTl:il$rfi ]fffi

t.

. .k
--rDX

PageZ of4



l,
) lence the Order

for incinerator.

COVERNI,IENT 
ORDER NO. I;EE 277 ENV 2A7+,

BENGALU

After cxarninj.ng the proposar 

Ru' DATED: o4'o9.2o1s-

-lPlea.sed to issue Noc ror il;i";-lnd 
details of the p

implemerrration of rh;";;":l'_" ".1T*v Enrriro Engineer.. ;;,::_: 
(ne.uovernment 

is
orcapaci* ,., ,,r',fn" 

H"''aoutw'll 't'""" 
t';;""";"reamble the Govern

and crimatu .,,nr1h.."t 
rh;;;;;,:':-1y1"t"t"""'o.o;"',"'tud' 

Iivderabad ror the

Hazardous waste 
rse has ,rr""ay ;;;::': 

t"' *r"'i' t',,:';1;..t 
to set up Incinerator plant

r M,,, g o m o ;;; ; 
",T, I;iffi:f ",Hl ;::.,? J ::'J:'." ; ff 

,; 
[fi i

. Hence, NOC
site by th" f;tl;;:-rnav be issued for th

, , .. i . . ,.,q 1"i-r a-i"r.1;;:"*" 'b-o'" work of the rncineration faciriry at rsDF

?3

on gate free accordingly

l._:gl tosuperfun0 an,
lt*u.#"+SjHfilolJrhilfr':lj,,lll,l".r.*ngsliarbernade.

e tund.sha[ be rnanaged by the.

,- 
lt there is availability of incinerable lvasro . h i* ^:
,t""T::rl,^-:rhdue;ro,;;,;::i::',i:l::,:-"*c,rrrrat-rsDFsrEe-ra-n
be thought -,,r, a* ,po;;;ff r'rT 'vaste, an incineratorfad
the Board. piiyate c)Dprar^- *^^_, . I ner the technical oDinirthe Board. privateot 

_rr.vvqrJ dnq as per the technical opinic 
_, yr ^rur.srLe can

for incinerator. 
perato.r.need to think on. rhe same and ", Jlr:,::lIAr,:" l,

4.

; },",j.']:::.:l1|"t:::i1,ou'or""o 
adequaterv and prorected rrom rainiarr.

,.*,
./' ,;ri ;,i iil;,..,..,, !..r :4pSee3of+

z. lii.-fisbict of iisurance fpt.i.r D-*i_- .

lt respect of insur,
, iutri;.,n;;^_*- arrc-e IPLl), Ramky grouD -rhrrr ",.**...,

. ,j ::':: 
f"t voc'mogtori.ls should be provided for safetl, againslrearc

&



"q
x -.'

9. The proiect proponent explained tha[ due to tlre chemical nature of the incinerable'' 'j:'
. *.ri", the hear candot te rlr"d for por..,er gener-ation as it wil] affecE the systcm

and not: techno economically, viable. IIower,en, thb committee suggest 
-that,"the 

'

. proponent should study. the systems in other parts of the vrorld rvhere the
incinerator is supported ',vith porver co-genet-ation.

10. The existing Agreement be suitably motiified be[ore rssue of CFO

:

.11. KSPCB to obtain legal opinion before issue of CFO for amending th6 existing
agreemenl 

.

12. Project proponent r,vill be entirely responsible for any aclditional financial
implicarions and will also bear entire risk as per iaw.

By Order & in the Name of the
Gov.ernor of Karna taka,

:,li

rP: +l q ('r-'
[Andanayy'a Mathad)

Un:derkrerary to Gove rnrile ft ; - - - -__-"_--- -- -'j:' - -

{Ecology and. Environm en tJ
Forest, ecology and. Environment Departm ent.

To:
,r r>-

The compiler, Karnataka Cazettee, Bangalore with a requ€st to prlblish in the next
issue and. to supply 200 copies to this. depa$ment.

r'-/
1( locotrnranr Geheral in XarnaEaka {A&E); ti"nga}uru./'-]l\e secretary, Ministry of gnvironmilnt and Forests. Governmenr of India,

: ^. 
Palyavarana Bhavana, CG.o Complex, Lodhi Road, New Delhi_1L00O3-

hdi *1111f1. c.!i:{ Secrefary to Governrnent, Fore5t, Ecology & Environmenr
HJlAp.JISPBf,tInent, M.S.Buildins. Rbno,ahrrrr ; .

Copy to:

to Government EnvironmehE& Ecol ory Departmen t, Ben galuru.
IH:I_TF' yl:t ry.,fTnataka srate; pau;rion?;ili s.l.a, .No. 4| parisara

'ana, Church Sgreet, M.G.Road, Bengaiuru 560001.

IT:.:l* Indusrribl Areas o"""iqpmlnf B*rd, N;. 49, 4tt Flobr, Khariiia Bhavan,
5t Wing-_Race Course Road, Bengiluiu_560O01.

ff*'".E111o Enginrei". Lifiite+.6oo' N" 6-3-10e0^ 4.1, Fr;;;.tiR Tow"r
H",,t:S1l!l*"*tBaiik;fi,ffi iraiino*a,so,o.iisoL,uvJu*ura:idffi;

I

lssued under

'"--1.. -.,

IJ-i I
i ':l \'..'. r

{"r"e.uu

..ir

6o+a H1
Bit. 2ot5
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iinrj*{. . '' ::1i. . 08il-25 )::,t;321

6ti.1:er:t i:-ni;,rij i:r', l1:kSpcb.gCV.tn
*,-:[ai;rr ' ,Vens,ie ' ^:ll'l/kspcb gov.rn V

*NNavte-r
.--:!-i 1:

-
tpareo* ctoa;., E.,tOC, F,.]*cB.[-.., ;}cESt,!; ?) d -'--h,rnataka statc I'olluti.n ('orrtr,l Board

"*o!o#dFi",1 ood Sde d;dBrtc;, do.49, gerorb(t-'r, eicrlg-ad: - s60 001, d6nFr3d, q'dg

N o. K SI'C I t7ls I;O (WMC )/CbExp/2OtS _1 6/ ll i I 0 j

Ii):
'l'he 

.f oi nt I,t anaging f)irector,
\{r/s. Ramkl' F-nviro Engineers Ltd,
( Karna taka lt'aste Management proiect)
KIADR Industrial Area, Dobbaspet,
Nclman gala'l-q, Bengaluru Rural District- 56211-J-.

Sir.

I )A l'I:l ,, Z u i, i., , ,':1';

sub: Expansion of 1i]$e rndustry for establishing Incinerator plant of capacity I.5MT/hr at the TSDF site for r,r'hich NoC- has fun ,ssue.l rry ttre Goverrrment ofKarnataka and also obtained Environmental clearance from Ministrv of
Enr'fu'onment, Forest & climate Change, Ner,r, Delhi in the existing p.";;;, ;;
s1,. No. 75is of pemrnanahalli, sy. No. 7,g & 9 of I'himmanlfakanahalli,
Dobbespe! Neramangala Taluk, Bengaruru b-y M/s. Ramky Enviro E,gir*"r,
Ltd,- regarding

Re'f: 1. Your CFE application submittetj on o7/07/2012 at Regional sEo, KSrcB,
Bengaluru North.

?- Inspc',ctio.n_of the industry by Regional sEo, KSpcB, Bengaluru North on
23 / 07 / Z0lZand report dated 22/ g / ZOt2

3' Environmental Clearance for sefting up of incinerator at TSDF, Dobaspet,
Bangalore,- Kamataka by M/s Ramky En'iro Engineers Ltd issued by
lv{inishry/ of Environment, Forests & crimate Change No: F.No.1&6s/z.o;i_
rA.I[ dts 19/09/2014.

4. Proceedings of the . Tec-hnical Advisory Committee **ting held on
as/03/201s

5' NOC issued by Government of Kamataka vide Govemment Order NO:FEE
277 ENV 2A14, Dt: M/ 09 / ZA1.S.

--1. 
***dings of the consent Comminee lv{eeting held on 01/ ro/207s.

::.:ii:=L t{ftt|df
with refererrce to the,above, it is to be informed that, the Board hereby accords consent
for establishment ungl the Water (Prevention & Control of pollution) Act 1974, andthe Air (Prevention & Control of Pollution) Act 1981, for establishing Incinerato.pia.t
of 

.capacilv 7.5 }{T/tv for Irrcineration of hazardous waste generated from otherindustries in the existing premises at sv. No. '7545 of pemmarnhllh, s1,. No. 7,g & 9 ofThimmanayakanahalli, Dobbespet, Nelarnangala Tailk, Bengaluru by M/s. Ranrky
Envr{o Engineers Ltd, subiect to the followingionditions:

t,n qa.rrL-{- 
_.i,;,,. SENIOREIWIRONMENTALOrRCrn

tF zssar 383. 25s8911.
25588151. 2558827;
25588142, 2558652i

?arrsara Bilvana", 1stto 5th Floor. #4g Church Str.eet, Berrgaluru _ 560 001. Karnataka, INDIA

-q,t,r" Grdd sg&. 6odd es drLi,- IWOID USE OF Pi.tSTtCS- BE'[CO, FRtENDty



:
i his,,,n. ri ,i!it. l.li.i,,rrr,nt is r..rliJ iora |,: ;rl trf lir,.r .,,.,
' 

,Ir,';l;',.' 'oil,,.]; 't" utttiet'titlt' r'xPlnsi.rr:rJiversilrr ,,rr ' rrrlr,., :r,r 1,1j111

i Iht, .r1,1 ir, , 'l sl:-r!l ,,l,t.rin nr,.,.,san lir r,n.r,/cltlrarr( r. Ii 1r ,,llr, r r, 1,.\nn('.l.rlulrrr\ .1r1, r\-ies ltt()r,, takin6 up c\pansion.rCtivit\,.
llrlt',.slr.rllrr.,tl,earrr.(.,.nlpldint\.ll,,nrnstth(trrrluslrvlrrrrr,t.r,.Lrrr.rur..rrn., 

1 

,rr l,lrrrrr t,''l'(r'1 .,i \!Jt(.r..lir i)l Not<e/(olid !\,aste gr n,,ratit,lr.
t 

,1]l:',i:ll,l]l' 'i't 
shall ct]mph' rvith ail thc condrriols oI ealtr, r ( r.F./c rr( ) rs..rrL.ri by

I. IVA I III{ ( 0NSUMP'I'ION;

I T.tal wator r,.t;uircd f.r incincratrrr facilitv slra n,t exc.t.ti r(rs r,.r_r).
II. IVATLIT POI-I UTION CONTROI,:
1. I )omeshc (,frlucnt shall [rr: treatcd in stptic tarrk and soak pit.
2. '[he u,astcr.r,atcr generated fronr the propost d unit sha]l I,. rtcvclcr.l so as tonraintain zt,ro drschurge.

3' 'I he applicant sha, insta, frow meter and web camera at the disposar points rikewhere reiects/ concenkate are fed in tankers or tran.sported through pipelines orat the designated outlets.

III. AIR POLLUI'ION CONTROL:
1 Thr'(iiscltarge of emissions from the premises of the applicant shall pass throughtht. air pollution control equipment and dischargJ' thr.,reh stacks/chimnevcmentioncd i^ Arurexure-l where from the Board sha"ll be free ,;."iil;;;;plr;at any time in accordarrce with the provisions of the Act an,.l Ru.les _ud. tl;;;under.

2. Rotary kiln which acts as primary combustion chamber, rn which the waste to beburnt at 500oC to 600"C a,ri"g tire c1,cle starts 
".Jam"c tou,ards the end of the

rycle. depending upon the natur- e and composition of the h,aste and (2) SecondaryCombustion Chamber in which waste to L U,r_t at 1200.C f", *;*;;* ;r"chlorine contents in the waste yiII be less *ran f Z. ffre ga" residence tinre at postcombustion chamber will be 2 slonds
3. The. stacks shall have po{ \fes and platsorms as per the guidelines specified tofacilitate monitoring of emissions.

4' The industry shall ensure that-the ambient air guality in its premises shan conformto the National Ambient Air euality Sta;dards 
"pu&i.a in Environmeni(Protection) Rules.

t 
*:,^1T.jZ-.{i{1"ru.ia9lr,oaiElreplace rhe control equipm€nts if they areround ruclequate to meet the standards stipulated. prior permission of the foatdshall be obtained for the same.

6. The applicant shall install on_line continuous emission monitoring systems(CEMS) and on-Iine data to be made available to the Board and CpCB.'7. If the1,e is. golnq t9 tre any new air pollution sources in future, the project authorities
shall apply ahd obtain consent for establishmmt for the same f rom the Board.

I
SENIOR ENVIRONMENTAL OFFICER
A.
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I

\|I\i Ir()l tt'il, i\ ( ()\. Ilir )l .

rrl.iir\lt \ I -i:r, I : .rnri'r, l]l :, :i,, lL,\ (.J, r. rilt|!t :Ls 1.:, 
.|isL

, .,,ri lltl l:lr:,.. rir, ,i li i r1\.ir1,llr. lt (i,rL,llL I .,rrt i.lLrlr.s.

s()l ll)\tAsll t()llU tt t.\\ IIAT til)()u5i\A5 lt)t5t,()5,\t:
iir, rrrlurlrr slr-, .ti, . r rr rr .,rrrl rlrsP, . rif ali st,li,l 11.rstr, lir.n,
Ir,,(,,!\ rlllt(,r llr, .r.r.,tr . .r r, r,.,.1 urili..r tlr(. llaz_ar.i(lrrs \\.rst,.,s
Il.rn,ilrrrli & lr'.rrr.,t ,irr(ir\ \iri\(,nt(.nt) iirrj(.s 2{)0t, irr surh rrrarno,
..rir\, \,rr,, irr,,r '., , 1,,,ilu:r, r:

vt. IIAZARDOUS r1'.\sTI:s (\t.^tiAcE)\rrlN], r tANDI.INC; & TRANSTTOU\t)RY
1\.t()vEMEN',t ) lrr/t t-s 200$:

!. l'h,, intlrrstn si:.ri, .rpplr .rncl obtain .lutlt( )rization urr(l(.r FInz,rr.l,,u\ \\.r\t,.\
(\1arragcment, I lan.ilurg & r rarrslrruntrrv Nl()\'(inrent) Rur<,s 2()0g,.rn(r (-r)mDr\ r\.rtl.]
th(. (<lItditi(rls ol tir,, .)uth(rnrati()rr.

2. I'ht' Ash gLin(.r.rtr'(l lrr)rn th(' r()tarv kiln, C\.clone, sFray tl1,cr, bali h6trs., .',.,.,,, t,,,
coll(.cted in lU5 rlrurn and tlisposcd o{f in st,t-u r.ed larrrUill.

3. The applicant shall ,'ompl'v'ith the'guidcrin.,s pubrishtrr bl cIaCB "Guicltrinos li,r
Common Haz;rrtl()us l{astr. Incinerator" \,id(, No: HAZVAi,{S/30/2005-t}6

VII. GENERAL :

I. Tht'Board resor'.js lhrr riglrt to rc'ieu', inrpose additional condition.r conditi.ns.
revoke, clrang.. or a.lter the temrs and conditions.

2. The industr-y shall transport and store the raw materials in a manner so as not to
cause any damag. to environment, life and property. The applicant shall be solcl'
responsible for anv damages to e'nvironment.

3. The industry shall not commission the proposed plant for trial or regular
production unless necessarv water & air pollution control equrpments are 

^.tuuu.lt<r the satisfaction of the Board. The industr.v shalr ensure that the control
equipmenhs are' completed and commissioned simultaneously along with
€onstruction of the lactory and erection of machineries.

4. The industry shall not change or alter (a) raw rnaterials or manufacturing prot-c'ss,
ft) drange the products br product mix (c) the quality, quantity o-i 

-rate 
of

dirharge/emissions and (d) install/replace/alter the watei or air poliution control
equipments without the prior approval of the Board-

The ovcrall plant should be covered adequately and protected from rainfall.
Onllne monltoring of the plant control systems shall be boosted up with a
backup sensors or a shut down trigger whenever there is a faift.re in the system.
There should be twice hourly verification of the sensors.

Facility for VOC monitoring should be provided for safety against leak.

Considering the sensitivity of the operation there shall be proper buffer between
the habitations ahd the unit.

Thc operator should deploy personnel with high level technical expcrtise.

A {-.\LLL -

6.

7.

8.

9.

SIINIOR INVIRONMENTAL OIFICER

;
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I

]ii, rrr,ii;ri:r''it.rll it--:nr..lr,rt.i. ,,,.irl ,.) t.i i1, .rrti ,,l .;lri .ir-cirit.t-ri i,!()r'!,\t, rr

.r( I t" i,1r,r.:t r|strlttnl'. rrr r,,1, .-, ,r tll\rit. r .ri |llit; .ltl\ ()r ('nu\\ ()t \(:,t(l
ir".rsli'; , i-r t:t i'.'\C(.\\ ,rl 1l .,:r(i.ir(iq r.i!.tt.rlL'tl. .\n.i tlft i;1.:,..il-t' Sj;.tll
itnrrrctlr.itrii i.rl..'apnl,'l'r. rl, 'ri t. '.r;i i , \r !rtiIr'.iiti()ltsurrtlr'i , , ,nt.lti()tr.

I ht' irrtitlstrt rs liatrl, l. lL't!r"l.ii, .,1. rr'\t, t .i.r,rt.tg.'tl rrt dt'strttvt-rl ,'1,'tr1('t'lts \ri
r.lrvirorlnr(.lrt at his c(,)t, l.lillnrt r.. it., lt lht' rf i'lrt.rrrt,./rrir uL)ier as tlt', (-,rs.. ma\- ltr,
shali fx' lialrlc t,r par tht' (tttir,' (,)-l .l l-( tl,, rir.iti()n ()r r(\st()riltion rrr .l\lvAtlcr' .tll
,Utl()ultt ('Llr.l.ll t() tlte,.t.-rt r:ttnt.ri,.'ti jrr t'rrn:1,'t, tti \llen!\' ()r (.oml'tlittr,t'

lhc aPPIi1-.11rt shall cttm|11'r,,ith.ili tltt litiir's.rrit! gurrlt'lrnr's issucLl lrt n.r timt,ttr
time.

I'hrs(-FI'i rl,,t,srrotgii'tarrr ri.ghtt,,tirt'Iritt'tl .J't'rrict'tAuthoriW./Inclust.r tofort:p-ri
dnv legal l'(-quircmcnt, th,tt is ll1'r'(\ssarv lor sritiltl /trl'rerratirtn of thc plarrt

I'his CFE is isstred withrrut <ln\'|)rf iurir(.c l() [hr'(()urt casc pcnding in;u.rv Hon'lrlt:
Cotrrt.

l+

l.i

15.'I'Irt'apPlicant shall conr;.l1' rrith the Pr5p1'.,;1lngs of the TAC committt'e meetiils
lrelci on A5/03/20'15.

lrr. 'fhe industry shall furnish point wise complianL-e to the conditions give.n under this
('onsent for cstablishment within 30 davs.

Irlease note that this is onlv consetrt for expansion issued to vou to proceed r+'ith the
ftrrmalities ior setting of the industrv and does not gir:e anv right to proceed u,ith
trial/regular prclduction. For this purpose, separate consents of the Board for discharge
of liquid effluent and the enissiorls to the ai'shall have to be obtained br., remitting
prescribed consent fee. The application for consent has to be made 45 davs ir-r advance
of commissioning for trial production (expansion activit!) of the plant.

The receipt of tl'ris letter may please be acknowledged-

FOR AND ON BEHALF OF
KARNATAI(A STATE TJ'OLLUTION CONTROL BOARD

BANGALOREj
SENIOR ENVIRONMENTAL OFEICER

Encl.: Annexure-I .

Note:
1. It is adoi*el to prouidc all necessary healtltare facilities to employees t+ locnl Wople nnd

shall carry out routine hcalth suntey arnong employees I local Wople and tests lilqt
Spironrctry, Pulxotymetry, Lung fiotction test, etc.

2. lt is aduiyd to regularly clrcck tlrc lualth of tttorlcers expo*d to oery high noix leuels and
suitabb tneasures to atpid any ill effects shall fu tsken.

3. It is adoixd to tal<e all xtfety nrcnsures to auoid arry injury to its ettrybyees and locnl Wopb
ns Wr tle approued Onsitr and Offsite Enrcrgency Plan.

Y)

I - - ntttt
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OGRAPHS OF N,IS KARNATAKA *ASTE MANAGEME *,,:::,X"rTII
PHCIT

Photo 1: Meeting of the Joint Committee with TSDF Ofrerator

1, covered with HDPE sheetPhoto 2: View of landfill of

E.\.*
a
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Photo 4 : View of leachate holding tank

Photo 5: View of Quarantine tank

Photo 6: Birds cl'c'r'iov of H.1{. storagc, stabiri?ation and vchiclc shcds ctc.& glccn covcr

IEIF--



Photo 7: H.W. lncinerator overview shwoing Bag house, tank etc.

Photo 8: Green cover in the TSDF premises


